MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 2560852 Regional Office,

Fax: 2560851 5thFloor Udyog Bhavan,
Website: http:/mpcb.mah.nic.in Civil Line,

E-mail: ronagpur@mpcb.gov.in Nagpur- 440 001.

No. MPC/NRO/ / 35)3/9\@&) Date: 05.12.2021
To,

The Registrar,

Hon’Ble National Green Tribunal,

Western Zone, Pune Bench

Sub: Submission of report in compliance of order dated 15.07.20210, passed by
Hon’ble Green Tribunal in the matter OA no. 36 of 2021(WZ), Siddharth
Developers & Suppliers vs State of Maharashtra & Ors.

Sir,

In compliance of order dated 15.07.2021 passed by Hon'ble NGT in the matter
of OA no. 36 of 2021(WZ), Siddharth Developers & Suppliers vs State of Maharashtra
& Ors. In this regard, please find attached herewith the status report of the joint
committee constuted by the Hon’ble NGT vide order dated 15.07.2021.

Yours faithfully,

(Ash&&%%e)

Regional Officer,
Mabharashtra
Pollution Control Board,
Nagpur

Copy submiited to:

1. Assistant secretary (Technical) , M.P. C. board, Mumbai
2. Law Officer, M.P. C. Board, Mumbai
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STATUS REPORT IN THE HON’BLE NATIONAL GREEN TRIBUNAL (NGT) MATTER
IN OA NO. 36 OF 2021 (WZ), SIDDHARTH DEVELOPERS & SUPPLIERS VS STATE
OF MAHARASHTRA & ORS.

1.0 Background

Hon"ble NGT vide dated 15/07/2021 passed order in the matter of OA no. 36 of 2021
(W2), Siddharth Developers & Suppliers vs State of Maharashtra & Ors. The matter is
about grievance application made by the Applicant regarding illegal mining and
operation of stone crushing activities in Districts of Gondia and Bhandara in
Maharashtra operating without requisite environment clearance as required in terms of
the judgment of the Hon"ble Supreme Court in the matter of Deepak Kumar vs State of
Haryana & Ors. Also, mentioned that the said stone crushers are not complying with the
environmental norms. The allegation made by the Applicant in the aforesaid order is
about temporary mining permission granted for mining of stone, murum & gitti to 119
mines (Gats) located in Taluka Tiroda, without the mandatory environmental clearance.

Hon"ble NGT directed vide Order dated 15/07/2021 (copy of Hon*ble NGT Order, dated
15/07/2021 is given at Annexure-l) and relevant Order is reproduced as below:

“....3. Without going into the technicality at this stage and without expressing any
opinion on merits, we consider it necessary to require a joint Committee comprising
CPCB, Maharashtra State PCB and District Magistrates of Gondia and Bhandara to
provide a status report in the matter before the next date by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the
form of Image PDF. The joint Committee will be free to visit the site and to conduct
proceedings online to ascertain the facts. The Committee will be free to interact with
stake holders including any other concerned authorities. The State PCB will be the
Nodal Agency for coordination and compliance. The Committee may inter alia ascertain
compliance of siting criteria and other standards...”

2.0 Approach

In compliance to the aforesaid Hon"ble NGT order, Central Pollution Control Board
(CPCB) through the nodal agency i.e. Maharashtra Pollution Control Board (MPCB) has
requested the District Collectors Office of Gondia and Bhandara to provide details on
background information about mining & stone crushing activities i.e. list of mine lease
permission granted for mining of minor minerals in the districts of Gondia and Bhandara
(name, address, status of permission thereof, sanctioned mine lease area, type of
mineral mined) and status of environment clearance if any. Also, MPCB was requested
to provide the status on list of stone crushers operating in the districts of Gondia and
Bhandara (name, address, status of CTE & CCA). The joint committee convened a
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virtual meeting on 25/10/2021 to deliberate the issues mentioned in the Hon"ble NGT
order and way forward for compliance of the aforesaid order. Copy of the minutes of
meeting is given at Annexure-ll.

3.0 Governing rules and notification therein with respect to mining & stone
crushing activities

As per copy of the petition served by the Applicant, it is observed that District Mining
Outline for the Gondia District has been prepared vide dated 12/10/2020 by In-charge,
Mining Officer, Office of District Collector, Gondia and submitted to the Tahsildar, Tiroda
for consideration of granting temporary licence for mining of minor minerals i.e. stone,
gitti, murrum. The aforesaid Gondia District Mining Outline mentions the list of groups
incorporated for 2020-21, valid up to 30/09/2021. The District Mining Outline is for short
period/temporary minor mineral license in Tiroda taluka, wherein 119 mines (Gats) were
included in District Mining Plan for the year 2020-21, valid up to 30/09/2021. It also
mentions that necessary inquiry & no objection certificate from concern department with
the mentioned terms & condition before the approval of temporary permit for mining of
minor minerals i.e. stone/boulder/murum/soil as per District Mining Plan should be
carried-out. Copy of the aforesaid letter is given at Annexure-lll, also supplemented
with the translated version from Marati to English, as submitted by the Applicant in his
petition is given at Annexure-lll A.

The joint committee in its meeting deliberated on the applicable Rule provisions w.r.t.
issuance of temporary licence for mining of minor minerals and requested the District
Mining Office to provide the details in this regard. Accordingly, Office of the Collector,
Gondia vide letter No.A.K./MNG/W.S./901/2021, dated 03/12/2021 submitted reply to
MPCB that “There is a provision for approval of District Mining Plan under the
Paragraph 58 in Maharashtra Minor Mineral Excavation (Development and Regulation)
Rules, 2013. As per the clause under said rules, temporary permit proposals were
included in District Mining Plan on dated 05 October, 2021 for 2020-21 up to 30
September, 2021 and as per the clause/paragraph 59 under these rules, procedure for
approval of temporary permit has undertaken.”

In addition to the above, Office of the Collector, Gondia mentioned that as per
Notification of Government of Maharashtra, Extraordinary Gazette part-4B No.113 dated
14/08/2013, as Maharashtra Minor Mineral Excavation (Development & Regulation)
Rules, 2013 Chapter-l (one) it is mentioned for the purpose of paragraph A to D about
the minor mineral excavation/transportation permit with the provision to approve the
District Mining Plan for temporary permit by confirming necessity. Accordingly,
temporary mining permit was issued on 05/10/2021 for mining of stone, murum & gitti to
119 mines (Gats) located in Taluka Tiroda as per Rule 59 of minor mineral & as per
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Rule 58 Maharashtra Minor Mineral Exploration (Development & Regulation) Rule, 2013
under the committee constituted, as per Maharashtra Government Notification 19t
August, 2013. The committee as under;

S. No. Committee Designation

1. District Collector Chairman

2. Maharashtra Pollution Control Board Member

3. Deputy Conservator of Forests Member

4. Ground Water Survey and Development Agency Member

5. District Mining Officer Member Secretary

Copy of the aforesaid letter provided by the Office of the Collector, Gondia vide dated
01/12/2021 is given at Annexure-lV, also supplemented with the translated version
from Marati to English is given at Annexure-lV A.

In the letter addressed by Dy. Secretary, Govt. of Maharashtra vide No. GKN-
10/0812/C. No. 613/B, dated 12/12/2013 regarding taking action as per Maharashtra
Minor Mineral Excavation (Development & Regulation) Rules, 2013. Copy of the
aforesaid letter (translated version provided by MPCB) is given at Annexure-V. As per
s.no. 2 of the aforesaid letter vide dated 12/12/2013, the relevant paragraph is
reproduced as below;

“..2 Chapter 4 of Maharashtra Minor Mineral Excavation (Development & Regulation)
Rules, 2013, does not provide for obtaining environmental clearance from the State
Level Committee for Licensing. As per the decision taken the following explanation is
being given...”

Whereas, Govt. of Maharashtra, Revenue & Forest Department vide Govt. Resolution
no. Gaukhani-10/0316/C.No.204/B, dated 14/06/2017 issued circular regarding
procedure prescribed to grant permission for excavation and transportation of minor
minerals. Copy of the aforesaid Govt. of Maharashtra circular vide dated 14/06/2017 is
given at Annexure-Vl, also supplemented with the translated version from Marati to
English (translated version provided by MPCB) is given at Annexure-VI A. As per s.no.
(i) of the aforesaid Govt. of Maharashtra circular vide dated 14/06/2017, the relevant
paragraph is reproduced as below;

“...(i) Accordingly to Rule 2 (j) of Maharashtra Minor Mineral Excavation (Development
& Regulation) Rules, 2013, Tahsildars have been provided up to 500 brasses, Sub
Divisional officers up to 501 to 2000 brasses, Collectors up to 2001 to 25,000 brasses.
For representation of District Mining Plan in Rule 58 of the said Rules, a committee has
been constituted under the Chairmanship of Government. After the approval of this
mining scheme by the district level Environment Impact Management Authority, the



decision regarding issuance of secondary mineral extraction licenses should be taken
without delay at the level of the competent authority concerned. There is no need to get
approval of District Environment Impact Assessment Authority for issuing this license...”

Whereas, the joint committee in its meeting deliberated and also referred various order
and notifications w.r.t. temporary permission of mine leases. It is observed from the
order of Hon"ble Supreme Court dated the 27" February, 2012 in .A. No.12-13 of 2011
in Special Leave Petition (C) N0.19628-19629 of 2009, in the matter of Deepak Kumar
etc. Vs. State of Haryana and Others etc. prior environmental clearance has now
become mandatory for mining of minor minerals irrespective of the area of mining lease;
and Hon"ble National Green Tribunal, vide its order dated the 13t January, 2015 in the
matter regarding sand mining has directed for making a policy on environmental
clearance for mining leases in cluster for minor minerals.

It is observed that the Ministry of Environment, Forest and Climate Change vide S.O.
141 (E), dated 15/01/2016 issued Notification, wherein as per s.no. “...6. Application for
Prior Environmental Clearance (EC), an application seeking prior environmental
clearance in all cases shall be made by the project proponent in the prescribed Form
1M for mining of minor minerals up to five hectare under Category ,B2“ projects, as
given in Appendix VI, before commencing any construction activity, or preparation of
land, or mining at the site by the project proponent. The project proponent shall furnish
along with the application, a copy of the pre-feasibility project report, in addition to Form
1, Form 1A, and Form 1M...”

Further, in the aforesaid Notification vide dated 15/01/2016, has delegated the Authority
of Environmental Clearance up to 5 hectare of individual mining lease of minor minerals
and 25 hectares in clusters to the District Environment Impact Assessment Authority
(DEIAA) headed by the District Magistrate/District Collector. A District Expert Appraisal
Committee (DEAC) has also been constituted under the Chairmanship of the Executive
Engineer, Irrigation Department to assist the DEIAA. Copy of the aforesaid Notification
vide dated 15/01/2016 is given at Annexure-VIl. Also, the Ministry of Environment,
Forest and Climate Change vide S.0. 190 (E), dated 20/01/2016 issued Notification
regarding constitution of DEIAA and DEAC. As per s. no. (c) of the aforesaid Notification
vide dated 15/01/2016, “The B2 Category projects pertaining to mining of minor mineral
of lease area less than or equal to five hectare (05 hectare) shall require prior
environmental clearance from DEIAA. The DEIAA shall base its decision on the
recommendations of DEAC, as constituted for this notification”. Copy of the aforesaid
Notification vide dated 20/01/2016 is given at Annexure-VIl A.
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The Ministry of Environment, Forest and Climate Change vide S.0. 3977 (E), dated
14/08/2018 issued Notification regarding “Schematic presentation of requirements on
environmental clearance of minor minerals including cluster situation” in Appendix-XI
and entries relating thereto; accordingly the project proponent has to submit district
survey report in addition to Form -1M, pre-feasibility report and approved mine plan.
Copy of the aforesaid Notification vide dated 14/08/2018 is given at Annexure-VIl B.

However, the Hon“ble NGT vide order dated 27/08/2018" in Original Application No.
186/2016 (M.A. No. 350/2016) (PB), New Delhi in the matter of Satendra Pande Vs
Ministry of Environment, Forest & Climate Change & Anr. Issued directions to
MoEF&CC with regard to the Notification issued vide S.O. 141 (E), dated 15/01/2016.
The relevant Order is reproduced as below:

“...25. The MoEF&CC shall, therefore, take appropriate steps to revise the procedure
laid down in the impugned Notification dated 15th January, 2016 in terms of the above
directions and observations so that it is conformity with the letter and spirit of the
directions passed by the Hon“ble Supreme Court in Deepak Kumar (supra).”

In compliance to the aforesaid Hon"ble NGT order vide dated 27/08/2018, MoEF&CC
issued Office Memorandum vide F.no. I-11011/175/2018-1A-1l (M), dated 12/12/2018,
wherein the aforesaid OM has been forwarded to Chief Secretaries of all the States/UTs
for necessary compliance of the aforesaid order of the Hon*ble NGT.

Ministry of Environment, Forest and Climate Change vide S.O. 1224 (E), dated
28/03/2020 issued Notification regarding the list of exemption of certain cases from
requirement of environmental clearance has mentioned and the same is reproduced as
below:

“...APPENDIX-IX
EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL
CLEARANCE
The following cases shall not require Prior Environmental Clearance, namely:-
1. Extraction of ordinary clay or sand by manual mining, by the Kumhars (Potter)
to prepare earthen pots, lamp, toys, etc. as per their customs.
2. Extraction of ordinary clay or sand by manual mining, by earthen tile makers
who prepare earthen tiles.
3. Removal of sand deposits on agricultural field after flood by farmers.

Ihttps://greentribunal.gov.in/gen pdf test.php?filepath=L25ndF9kb2N1bWVudHMVRWZpbGluz19kb2N1bWVudH
Mvbmd0ZG9jL2Nhc2Vkb2MvMDcwMTEWOTAWNTISMjAXNi8WNC8wMS8yNSSWNF8YNV8wWMDFfMTYwWNTg2NDI3O
TQ5MS5wZGY=
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4. Customary extraction of sand and ordinary earth from sources situated in
Gram Panchayat for personal use or community work in village.

5. Community works, like, de-silting of village ponds or tanks, construction of
village roads, ponds or bunds undertaken in Mahatma Gandhi National Rural
Employment and Guarantee Schemes, other Government sponsored schemes
and community efforts.

6. Extraction or sourcing or borrowing of ordinary earth for the linear projects
such as roads, pipelines, efc.

7. Dredging and de-silting of dams, reservoirs, weirs, barrages, river and canals
for the purpose of their maintenance, upkeep and disaster management.

8. Traditional occupational work of sand by Vanjara and Oads in Gujarat vide
notification number GU/90(16)/MCR-2189(68)/5-CHH, dated the 14th February,
1990 of the Government of Gujarat.

9. Manual extraction of lime shells (dead shell), shrines, etc., within inter tidal
zone by the traditional community.

10. Digging of wells for irrigation or drinking water purpose.

11. Digging of foundation for buildings, not requiring prior environmental
clearance, as the case may be.

12. Excavation of ordinary earth or clay for plugging of any breach caused in
canal, nallah, drain, water body, etc., to deal with any disaster or flood like
situation upon orders of the District Collector or District Magistrate or any other
Competent Authority.

13. Activities declared by the State Government under legislations or rules as
non-mining activity...”

3.1  Status of mining and stone crushing activities

As per the information provided by the District Mining Officer, Office of the Collector,
Gondia vide letter no. dated 01/12/2021 has submitted information on 19 no. of
permanent stone mines, engaged in mining of minor minerals. The mining license of
such minor permanent stone mines is valid up to 5 years, which they have obtained
environmental clearance from SEIAA2 and DEIAAS3. Copy of the aforesaid letter vide
dated 01/12/2021 depicting the details of application, type of mineral mined and status
of environmental clearance obtained therein, is given at Annexure-VIl.

2 Environmental clearance of the project(s) i.e. mining of minor minerals was appraised under Category
,B" (< 50 ha of mining lease area in respect of minor minerals) as per MOEF&CC Notification vide S.O.
2731(E), dated 09/11/2013.

3 Environmental clearance of the project(s) i.e. mining of minor minerals was appraised under ,B2"
Category pertaining to mining of minor mineral of lease area less than or equal to five hectare) as per
MoEF&CC Notification vide S.O. 141(E), dated 15/01/2016.
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As per the information provided by MPCB, there are 17 nos. of stone crushers are
operating in the Districts of Gondia and Bhandara, having valid consent to operate. Out
of 17 nos. of stone crushers, 08 nos. of stone crushers in Mouza-Amgaon area are
captive stone crushers located within the stone quarry. Also, consent to operate has
been issued to stone crushers by the MPCB subject to the siting criteria;

Minimum distance shall require from the nearest National Highway - 1 Km.
Minimum distance shall require from the nearest State Highway — 500 meters
and of major District roads and other roads - 200 meters.

Minimum distance shall require from human habitation - 500 meters.

Minimum distance shall require from sensitive areas such as Educational
Institutions / Hospitals - 500 meters.

Minimum distance shall require from place of historical monuments identified by
Archaeological Survey of India - 500 meters.

Stone crusher should comply with other local statutory requirements which are in
place, as per the Law.

Adequate pollution control system shall be provided to vibrating screen as well as
to provide water sprinkling arrangement at jaw crusher and within premises of
stone crusher.

As per copy of the compiled list provided by MPCB, the details of stone crushers,
validity of consent and compliance w.r.t. installation of mandatory air pollution control
devices, is given in the below Table-1.

Table-1: Details of stone crushers in the District of Gondia and Bhandara.

S. Name of the industry APC system provided Consent

No. Validity

1 M/s.Rakeshkumar Ishawardas Agrawal | Vibrating screen and jaw | 31/12/2027
Pathantola, Goregaon, Gondia crusher covered by Gl

2 M/S.Shri Sai Construction and Suppliers | sheet, wind breaking wall | 31/01/2022
Buraditola, Amgaon, Gondiya provided. Water sprinkling

3 M/s.Shree Swastic Metals Bhajiyapar, | arrangement provided 31/03/2027
Amgaon, Gondiya

4 M/s.Mohammad Aslam Abdul Majid Godil 31/10/2024
Vill Buradi Tola Amgaon, Gondiya

5 Shiv Stone Crusher Gat No. 319, 321 and 30/11/2028
795 Amgaon, Gondiya

6 M/s. Gahra Minerals Kh. No. 195, Vill- 31/12/2022
Wadad, Dist-Gondia

7 M/s Ashoka Crushers Gat No 1010-1014 At 31/08/2023
Sitepar Tah. Amgaon, Dist. Gondia

8 M/s Sarfaraz Amin Godil Gat No 352/2/A, 31/08/2025
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353, 354, 427, 428, 429, 437 & 439/2, Vill
Bhajiyapr Tqg Amgaon Dist. Gondia.

9 Jain Stone Crusher Kadotitola, Salekasa, 31/08/2022
Gondia

10 M/s Banwarilal Kabra Adyal, Pauni, 31/12/2024
Bhandara

11 M/s Shiv Krupa Stone Crusher At. 30/04/2024
Buraritola, Amgaon, Gondia

12 M/s Shri Krishna Traders At Bhajiyapar, 31/03/2023
Amgaon, Gondia

13 M/s Atcon India Ltd Pauni, Bhandara 28/02/2023

14 M/s U.K.P. Enterprises Gat No. 261, At 31/10/2022
Village Buraditola, Amgaon, Gondia

15 M/s. U.K.P. Metals Plot No. 575 Navegaon 31/05/2027
(Dha), Gondia

16 Ranglal Agrawal Stone Crusher Village 28/02/2025
Kadhotitola, Salekasa, Gondia

17 Shri Jai Bamleshwari Crusher Palkheda, 30/09/2024
Goregaon, Gondia

MPCB has issued circular vide No. BO/JD(APC)/TB-3/B-1245, dated 24/03/2017
regarding policy for grant of consent to stone quarries in the state of Maharashtra. Copy
of the aforesaid circular vide dated 24/03/2017 is given at Annexure-IX and the relevant
paragraphs are reproduced as below;

“...1. Stone quarry having area 5 Hector and above are covered under the Consent
regime.

Il. Stone quarry having area below 5 Hector will comes under the purview of the District
Collector/s in the State of Maharashtra, as per their jurisdiction and they will implement
the Guidelines for Environmentally Sound Operations for Stone quarries issued by the
Maharashtra Pollution Control Board...”

CPCB in compliance of the Hon"ble NGT order dated 28/02/2020 in OA no. 304 of 2019,
M. Haridasan & Ors. Vs The State of Kerala, examined the matter and prepared a
report on “Distance criteria for permitting stone quarrying” and forwarded for adoption by
all SPCBs/PCCs in their consent mechanism. Based on the aforesaid guidelines, MPCB
vide No.MPCB/JD(APC)/Stone Quarrying/B-200803FTS-0006, dated 03/08/2020 issued
a circular regarding “Siting criteria for stone quarries in the state of Maharashtra” for
enforcement in the state of Maharashtra. Copy of the aforesaid MPCB circular vide
dated 03/08/2020 is given at Annexure-X.
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Conclusions

The District Mining Outline/Plan is being prepared by the District Mining Office for
the year 2020-21 wherein incorporated the alleged 119 mines (Gats located in
Tiroda, Gondia District) in the said plan, valid up to 30/09/2021. The said District
Mining Outline/Plan is of short period/temporary license for extraction of minor
minerals (stone/boulder/murum/soil), valid up to 3 months period only. The
temporary mining lease permits for extraction of minor minerals are given on the
basis of Rule 58 & 59 of the Maharashtra Minor Mineral Exploration
(Development & Regulation) Rule, 2013; Govt. of Maharashtra vide letter dated
12/12/2013 and as per the Notification of the Revenue and Forest Department,
dated 14/06/2017, doesn“t mandate for obtaining environmental clearance from
the State/District Level Committee for such temporary mining lease permits for
extraction of minor minerals.

However, as per one of the terms and conditions outlined in the letter vide dated
12/10/2020 by In-charge, Mining Officer, Office of District Collector, Gondia
addressed to the Tahsildar that “All necessary statutory clearances shall be
obtained before start of mining operations” [To be read with Rule 67 of the
Maharashtra Minor Mineral Exploration (Development & Regulation) Rule, 2013;
which mandates necessary clearances/compliance before commencement of the
mining operations].

In pursuance to the order of the Hon"ble Supreme Court dated the 27/02/2012 in
I.LA. No.12-13 of 2011 in Special Leave Petition (Civil) No.19628-19629 of 2009,
in the matter of Deepak Kumar etc. Vs. State of Haryana and Others etc., prior
environmental clearance has now become mandatory for mining of minor
minerals irrespective of the area of mining lease.

Ministry of Environment, Forest and Climate Change vide S.O. 141 (E), dated
15/01/2016 issued Notification that prior environment clearance is mandatory for
all minerals (major as well as minor) irrespective of size of the mine lease. Also,
has delegated the Authority of environmental clearance up to 5 hectare of
individual mining lease of minor minerals and 25 hectares in clusters to the
District Environment Impact Assessment Authority (DEIAA) headed by the
District Magistrate/District Collector. Also, Ministry of Environment, Forest and
Climate Change vide S.O. 1224 (E), dated 28/03/2020 issued Notification
regarding the list of exemption of certain cases from requirement of
environmental clearance, wherein the extraction of minor minerals
(stone/boulder/murum/soil) as considered in the District Mining Outline/Plan of
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vi.

Vii.

Tiroda, Gondia District has not been listed/specified in the aforesaid MOEF&CC
Notification vide dated 28/03/2020.

Hon"ble NGT vide order dated 27/08/2018 in Original Application No. 186/2016
(M.A. No. 350/2016) (PB), New Delhi in the matter of Satendra Pande Vs
Ministry of Environment, Forest & Climate Change & Anr. directed the MOEF&CC
to take appropriate steps to revise the procedure laid down in the impugned
Notification dated 15/01/ 2016 with regard to delegation of powers of the DEIAA
to grant environmental clearance up to 5 hectare of individual mining lease of
minor minerals and 25 hectares in clusters. Whereas, mandating prior
environmental clearance for mining of minor minerals in compliance to the
Hon"ble Supreme Court dated the 27/02/2012 in I.A. No.12-13 of 2011 in Special
Leave Petition (Civil) No.19628-19629 of 2009, in the matter of Deepak Kumar
etc. Vs. State of Haryana and Others etc.

In compliance to the aforesaid Hon"ble NGT order vide dated 27/08/2018,
MoEF&CC issued Office Memorandum, dated 12/12/2018, mentioned that “...
Form-1 M be made more comprehensive for areas of 5 to 5 ha by dispensing
with the requirement for Public Consultation to be evaluated by SEAC for
recommendation of grant of EC by SEIAA instead of DEAC/DEIAA...”

MPCB has issued circular vide dated 24/03/2017 regarding policy for grant of
consent to stone quarries in the state of Maharashtra and the stone quarry
having area below 5 hectare is under the purview of the District Collector/s in the
State of Maharashtra, as per their jurisdiction and responsible for implementation
of the Guidelines for Environmentally Sound Operations for Stone quarries
issued by the Maharashtra Pollution Control Board time to time.

CPCB in compliance of the Hon"ble NGT order dated 28/02/2020 in OA no. 304
of 2019, M. Haridasan & Ors. Vs The State of Kerala, examined the matter and
prepared a report on “Distance criteria for permitting stone quarrying” and MPCB
subsequently issued a circular vide dated 03/08/2020 regarding “Siting criteria for
stone quarries in the state of Maharashtra” for enforcement in the state of
Maharashtra.

Considering the above referred Notifications issued by MoEF&CC, Orders
passed by Hon"ble Supreme Court of India and Hon"ble NGT, mandating prior
environmental clearance for mining of minor minerals irrespective of the area of
mining lease, which are matter of records, the joint committee humbly submits
that Hon"ble NGT may consider issuing appropriate directions, as deemed fit, for
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amendment of the Govt. resolution(s) passed by the Govt. of Maharashtra under
various Rules of the Maharashtra Minor Mineral Exploration (Development &
Regulation) Rule, 2013 regarding grant of temporary mining lease permits for

extraction of minor minerals.

P e

Nishchal C.
Scientist ‘D’,
CPCB, Regional Directorate-Pune

S I

Hema Deshpande R. L. Gajbhiye
Sub-Regional Officer, District Mining Officer as
MPCB-Bhandara representative of District

Magistrate, Bhandara

dededekd

shokMM. Kare
Regional Officer,
MPCB-Nagpur

il

Sachin R. Wadhave
District Mining Officer, as
representative of District
Magistrate, Gondia

78



Annexurgg

Item No. 02 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 36/2021(WZ)

Siddharth Developers & Suppliers Applicant
Versus

State of Maharashtra & Ors. Respondent(s)

Date of hearing: 15.07.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

ORDER

1. Grievance in this application is against illegal mining and operation
of stone crushing activities in Districts of Gondia and Bhandara in
Maharashtra without requisite EC as required in terms of the judgment
of the Hon’ble Supreme Court in Deepak Kumar v. State of Haryana &
Ors.! The said stone crushers are not complying with the environmental

norms.

2. None appears for the applicant but we have considered the matter
on the basis of available material. Even though the applicant has not
impleaded the alleged violators as party, the list of persons to whom

minor mineral leases have been granted has been filed.

3. Without going into the technicality at this stage and without

expressing any opinion on merits, we consider it necessary to require a

1(2012) 4 SCC 629



joint Committee comprising CPCB, Maharashtra State PCB and District
Magistrates of Gondia and Bhandara to provide a status report in the

matter before the next date by e-mail at judicial-ngt@gov.in preferably in

the form of searchable PDF/ OCR Support PDF and not in the form of
Image PDF. The joint Committee will be free to visit the site and to
conduct proceedings online to ascertain the facts. The Committee will be
free to interact with stake holders including any other concerned
authorities. The State PCB will be the Nodal Agency for coordination and
compliance. The Committee may inter alia ascertain compliance of siting

criteria and other standards.

List of further consideration on 28.10.2021.

A copy of this order be forwarded to the CPCB, Maharashtra State
PCB and District Magistrates of Gondia and Bhandara by email for

compliance.

The applicant may serve a set of papers on the CPCB, Maharashtra

State PCB and District Magistrates of Gondia and Bhandara.

Adarsh Kumar Goel, CP

Sudhir Agarwal, ]M

M. Sathyanarayanan, |M

Dr. Nagin Nanda, EM

July 15, 2021
Original Application No. 36/2021(WZ)
A
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This has feference to the compliance of- Hon'ble NGT order dated_;iﬁ
3612021 fitled Siddharth Developgrs uppliers vs. S _
Hor'ple tribunal canstituted & jomt ccmmttee comprising Geﬁtfa
Maharaghtra Foll ution Ccnirot st istrates of (’:Spndla and Bh
provide a status e i : the.

siting criteria and '
committee ne!d s{‘ fir
the meeting.

fM§F“ l“ R Name '&fdesignétien- . 4 - Committee -
BN S S R—— i
T she, fxiashchalc Scientist 'O as representaiwé of - Member
.| Regionat Directorate, Pune CPCB _ | - A
L2 TSR Eajbhiye - District Mining Ofticer as 1 Member
s | :sprasaniative of District Magis’irate Bhandara ’,
S (Neminated by District Magistrale) '
;Sachin R Wadhave Dstrsct l\.hnmg C}ﬁscer as o Member
i ST T Member
" “Nodat Officer

cene crushing u""'s _10

DISHtCib cf Ghﬁ%ndia anci : hdﬁdara

| The Sub-Regional Officer,. Bhandam d;sc;zssed about the statlstics and consent status
of stone crushers in Bhandara & Gondia Distnct also informed about applicabiiity of consent
to. mining. of _mmor_mmerals L. as Fur*lner dehberaied about -the Maharaahtra Poliution

._&@rs Wherein the-g :

Na@pur welcomed the-all membars and:briefly chscussed about '
'by .H_.o'n?’ble .NGT : rthe mentiened about: the Information
teez in the -

j eqwremams for S
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The Minirﬁg Officer, éondia_ informed and explained the Cirﬁwiér”ﬁf_ Reﬁenue.and-?pfest
Department did. 14,08.2017 mining policy as.per GR, as well as Maharas.ht-zg. Miner Mineral
Eriraction Rules, 2013.GR Govt. of Maharashtra, Revenue ard Forest Department did.

18.07.2013 regarding the  exemption 6ff;::iﬁnv%ronmem Clearance fron Statistory Au'{li-qzé;?-mr. '

the temporary permit for mining of minor finerals. Further, fentioned that mining of minor

minerals shall be-granted on lemporary basis, the approval of such cases are being approved

and granted by the District Committee'in Tiroda, Gondia Talukas as per the aforesaid GR's of
the State Gowt, ' '

The D‘f_.s__{{icl Mirﬁm_g- Officer, Bhandara _subma‘rted befgre the committee that these are
“wihich are approved by the District Mining Committee and can be

temporary mining permits
affottad 10 the individy
i the requisite app
e grant suctrimining permits as per referred Rules, 2013 is.given as. under.

applicant as per there requirement.on thesbasis of.quantity declared

U;i%o-_ﬁoo Brass Tahsiidar, o
Upta 2000 Brass Sub Divisionat Officer, -
Upto 25000 Brass Dislrict Collector.

And also stated that. these permits are giver: for minof minerals fike Soif, Murumand

Stone. Which s‘_s.-exempt'ed_';_fmm' Enviranmental Clearance. These a_jr-e-very'shoﬂ%'erm“perm_ifs‘
which is valid up to 3 morniths period enly. The concerned tempsrary permit-issuing-authority
i Tahsidar, SDO is monitoring the compliances of such temporary: pe-rmf%s,_and:"cqndiliops
thereto a1$0 an the various actions taken by them for non-cempliances if any reported.

_f%-ﬂer -r:qyi_en%fir‘riﬂ.-_the'_' present data '-rria't:fe avallable during 'the'gommittee-me'éftir}g and .

information presented by the District Mining Officer, the Committee mamber Shri Nistichal C.,
Seientist O CPCB, Pune mentio ned that following information may be required to defiberafe
and 2180 t prapare the Status Report for the commitiee vigit . - AT

1 last.5 years data from District Miding Officer about the: temgorary permits granted for

mining of minor minerale ‘espetially for stone (for mine léase ‘area of less than 5 ha

- _and more tbc:fa?n.,sx-h;a)- aleng with-approved mining plan and compliance status Wt

En Uffﬂ.!‘!m-eﬂta’f:‘.@?ﬁ_«;nqi_ti.o'nzs;..an‘;;i- other gener.ai"_f:_speci_fi-c‘--__gc;an_f;f!_ian‘s: Also, the compliance
sta!us_-ggi 119 temporary mine permits as rmentioned by the Applicant in the aforesaig

2. Information regarding the eriteria and appraisal procedure, supported with refevant
Govt. Resolutions/OM's adopted by the mining partmentand Thashildar for granting

temporaty permissiohs fot mining of miner minecals,”

regarding, the miandatary requiremiént of prior Envitonmignt Clearan
minor mingrals irrespective’of the-area of mining lease. Also; legal o
whether the State Govt GR's and Cirgular will suparsede the afores

tion. A per Govt..of Maharashtra Circutar dtd, 14.06.2017, the powers -

fiaton vido.dated 15/01/2018 by Mot F800 ary

smdbyMC'E &CC wr 4. grant of psemission for mining. actiuity
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reported, agtion taken if. any dganst defauiters.

!nform“aizan fmm alsmct Mrning Off” cer about cfuster mmmg and.ifs comp!ia}nsamgeﬁ
eh] conﬁ#gtrens irnpesed by miring department o :

List andzdefans of swne crushers operatmg in the Districts of Ghondia and Bhanﬁara .
along ‘with jstazus of consént, ‘capacity installed, APCDS installed and compliances
w.rf. emission. mﬁnitormg Jiieny carried-out by PGB in _case non-ccmphances'

In view of above committes conciuded that MPCB sha arrange the aforesaid

infarmation and made availabie lo the committee for deli befation and o schadule the
inspection for compliance of the aforesaid Hory ble NGT crdﬁ*r

The meetmg ended with. vote of thanks to members presents am;! decsded fo

request Hen ble NGT (o gran! addxtional 3 monthrdime periad for submtssmn of commlttee
reDort . o

{Nishchat C)

-~
Boientist O . . -eg _
Regronai D:rectoraie Puna C,F’C’El - Maharashtra Poifmson -Centrol Board Nagpur

. L IS D
{}\f{ﬂ K - f&ﬁ@ﬁ:{&!ﬁ L

--_-{Smt Hema Deshpande); - (R'L. Gajbhiye) ' (Sachzn R. Wadh‘ave)
. &ubﬂega&mai Officer, = ~Disfriét Mining Officer as v Distyi

_ f-Mrmng Officer as -
2By E‘handara L ’remesenfazzve of Dtstrrct o representative. of. D;sfnct

Maglstrafe Bhanda;a Magsstrate Gonz:{za
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Annexure-III

. PG FfE- 63 g;zozo
FreafisrY mifear ars smater
femrer:-l 1102020
wfd,
TefaeRr,
ot

fore:- foee o s (Gondia District Mining Plan) Wrafrotaras.
we:-Tiifra e moTEm s Wit e R 05/10/2020.

WERTZ T Wi Ie@AA (faerra = fafraeen fram, 2013 weem =i 24/10/2013 orgA aweTa
AR AR, T AR HoA 58 TR foer QU RTEET TGR U Sl ST HA0T AL
REFAT FaT Jrefaeted] Wamen aEd iedr Searaiid SIoesy AREsT afdrEt a9 &9 05/10/2020
(Gondia District Mining Plan) TR UG Il 3. AT qleaaTdiet qieqeal WaHT Hidr refaciear
AR leT W /AR T TR WU SRESTT 7 FI0aT 37l 3T,

TGt SEA T W & AN SEed §eT S Suatues, Pt e fadier wg

84

PeisT RHR SATavas ot HRIATE! FRvar are, 3t gfad e, yp’

uﬁaﬁamﬁéﬂﬁ?mﬁ?ﬁwﬁaaﬁmmﬁwﬁmmmww
et S @ Wt TR 4TS, e, Ton AR @ SREEARER W ST A War
Jugrelt RGN FUA AT, Tifkar MoE UM ARESET §Rd & 30/09/2021 qda%wmawh
. TIVHI HIEAATE FHIT FT,

HeUA:- TSI F 37 Il : é/
(FRTEFN )

v wfe s,

TRt Hrater, Tifar

yfietidr:- 1) 1. feeiier, i arfediera afa=a 9RT.

2) 1.3 fegiiyenrdt, aieT mfedtea Qiad A&, T TR

3) T, IYSHERES, TEAr qi Aieedied WaTd W,

4) Iuferrity e, forter AT WET W FEERR W,

5) SR fierl, HERTS HgvT Fesur Hes, A eR

6) TR @A, yoTet & WawvT fasre Fom, T
(RTEE )

uﬁm@ﬁmﬁaﬁmﬁ
eafusrt s, it
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T.2020-21 TRAT Rt 30/09/2021 T FAATATS FACET WITEHTH SARTEET
w}m«wmmmmmmmm

ATETET Tt
1 o Ll 555 0.64 wrsrgee gt
2 Tt Tt 1152/1 0.49 e e
3| Sewe Il 289 0.85 =TSR 1)
4, TR AT 480 0.29 T AT
5. Tt Ll 192 1.02 wer
6 | TSR T 16 2.30 xre [
7. e il 433 145 i
B, T T 48772 0.76 wTe/ed el
9. TR Al 268 0.26 =EAEA gl
10, B Tt 262 0.81 TTEEA AT
1. il el 220 0.62 e e
12. T e 368 2.16 TEe gl
13. T sl 78 0.39 e ]
14 e e 79 0.65 Teren/ gl
15 Tt ol 1151 1.95 TS/ gl
16 Fewt wrt 1153 0.58 Frergen gl
17 Taeett o 314/8 0.69 e g
18 ar e 500 0.75 TS/ gt
19 T @ 174 0.29 TSR TR
20 o T 372 5.90 e/ /gt
21 "R e 388 5.20 TS/ e
2 Eug g 367/3 1.45 T gt
23 AR T 184 7.01 TR /et B
24 Bl Tt 515 0.74 Trs/es (gt
25 Gl Il 516 0.80 T /et
26 Bl T 453 0.60 TTSAEH gt
27 Ll T 284 0.60 TTS/ARH /TR
28 T T 472 0.22 s gt
29 Ll e 452/1 0.52 TEEH gt
30 Tz il 427/1 L11 XA gt
3 UEAHIE Tl 85 6.89 TSR gt
Ep) Tt il 292 1.02 RIS /Mg
33 T T 480 0.39 TS gt
M T [l 573 0.94 TTEEs gt
35 E T 23 133 TSN e
36 HEAR il 146/1 0.80 TTEER et
37 mEal Qe 186 0.9 TSR g
38 HEWR T 534/2 0.40 TR /TTE!
39 A Tt 175/1 4.66 TTE/E /Mg
40 ware Qo 274 0.08 TN /gt
al Tt @ 271 1.49 ST/ g
42 waren ol 276 0.42 TR /g
8 o o 944/1 1.30 T |
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% st 1162 0.48 S e
25 S 1160 1.13 JTE/RH /g
46 TR 270 0.18 TTSen gt
o T 441/l 1.35 A St
48 IS 599 0.77 TrE/qed gt
49 TS 107 2.18 T/ gt
50 e 30 1.33 T [Tt
51 RS 301 0.53 TTE/TH /Mgt
52 TR 30771 0.4] zTe/qed ATt
53 e 419/1 2.19 TSR /gt
54 Fefeema 108 1.40 TTE/EH /gt
55 T3 933 0.61 TTE/HTH /T
56 _E 922 0.60 TTS/HH /g
57 T 932 0.89 TTE/ATH gt
58 RS 438 0.58 TS/ [Tgt
59 TR 475 0.35 TR gt
60 Ty 868 2.16 TS/ Mg
61 3T 929 0.47 TIE/AEH /Tt
62 Eeuct 165/1 1.75 T/ /Tt
63 EREG] 599 0.50 TTEH /et
64 g g, 229 222 TS/ gt
65 I 410 2.69 TS /gt
66 Feaett 145 0.52 T/ [Tt
67 Tawret 7 1.58 T/ /e
68 AT 175/1 4.66 TTS/en /gt
69 warr 133 0.49 TITS/TEH /Mgt
70 TaTen 274 0.08 T/ /ATt
71 Tatet 271 1.49 TTS/TEH /Mgt
72 ureRt 276 0.42 TTS/AHA /At
73 qgrA 264 0.71 TS /gt
74 T 1160 1.13 /e /gt
75 FpAt 1162 0.48 TS/ /Mgt
76 EEC] 1164 0.40 Te/ew /Mgt
77 3 1185 0.40 TTEe /gt
78 ErC 944/1 1.30 T/ /gt
79 Hal 240/1 0.62 TE/ T /gt
80 T 135 1.10 e/ ffgt
81 AT 738 1.10 - TEATEH /Mgt
82 Far 498 0.57 STE/TEH /Tt
83 T 497/1 1.22 TS/ N /gt
84 warT 50 0.90 TTE/EH /TTEt
85 T 407 0.20 TTS/EH /gt
86 | a9q 351 4,60 TSR gt
87 T 430 0.25 T/ /g
88 s> 348/1 0.41 TS/ fiTe
89 AT 786 0.10 TE/HH fgt
90 T 833 0.07 TS/ et
91 ret@t 516 0.86 TTE/H /gt
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= % 515 0.10 BT /TEY
54 | T — 170 0.22 TSN ey

5T o — @ 1712 0.40 TTE/E gy
% | T il 109/1 1.48 ST/ fiTEt
a WW 258/1 0.92 wTSAEe gt
= S et 258/3 0.92 TTE/EH gy
- Tt 443 0.45 TTEAEA [zt
>z T | e 2691 0.5 e A
: Ut Cimni 270 3.23 FTETEH gy
01 TR | @ 264 0.71 TS/ MTEyAT
102 ST T 120/1/37 4.05 TTEEd fiTgy/mr
103 anr?rpa Ceni] 453/1 1.04 TS fgiart
104 3mrT TWET 323 1.44 TS gt
105 Tt T 262 0.91 T/ frgmr
106 Taeett @ 263 0.87 TR frgyart
107 AT CEni] 1318 1.02 e/ ATgyAT
108 3T T 1282 0.30 TTS/TEH /gyt
109 W G 550 0.10 TE/geY fztmr
110 L IEIE] QT 551 0.10 TE/TH Mgy
111 [ TE s Qe 549 0.19 TE/aEy Mgyt
112 WSt Qe T 543 0.13 TTS/qEH /Tyt
13 | & il 544 0.13 Rl i
114 | & el 545 013 TR Mgy
115 et T 546 0.10 TS/ TeH Frgl/Amt
116 | aremi ] 547 0.38 TS/ /gyt
117 B Tt 54872 0.19 TTSAEH ATEyam
s | wae wrrt 548/1 0.19 S/ gyt
119 qate Qe 565 0.67 STS/eR gt

| EEKRIG

. WM G HOE v ot wel Wi e Svarg e,

2. WIUHH HaS AT TG & GATKT G4 41 hreirarelias sHvear 35,

3. foreer @i arferprdt, T ardierg wior wier ufmn et w7 =,
4. IOTCATT JEATeA1/<T-AFeAT TR 81T Ve VBT 0T J0T e,
5. QUICTeerTRATEAT G2 HecaTeAT QT fohar Hratia fewmoren mﬁwa QT

FUGTT 0T e,
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9. TS qrETT R A q WIS STTese T IV T T Fer A
A HYF 4G ot A freeivETd A e AR A e & w3 o
e,

10. fordrer e o @i IqEER g SEw a1 i g e TR 399w
ST WA STEAT WIET HIUATT 44,

11, SB® REMT qrErt FHI 6 gt U 0o amerdtad 9 U Wl Hiel Hum-
] AU g,

12, REFATE {¥A I WaHT 8T U TEIetedT @il S HIefet a 50
HETHTER IR HIVTATE! g TGV ATEY,

13, TWAMYRE HIVHE |EWtS T, e AR fear #6R, ==, aet, Sianm,
THTH! ARG 100 Hiex T ITATEATIIGA 600 HieX T MESTOMIRA 500 HeT 37T
SIEEUIR A8 AT ST T, - K

14, I I HUAE TERE U AW AchiS ey ,
TR/ SR T deig R Sefavar a8 8 @rHr gaet SeERh o2
WAFYREE! e,

15, TICQRET TRETHT ST Su3iyerss spiafivera, " fasies w67 Quar a9,

16. &A1 Reetear HRideT e TR SR el HigT e SR e, at
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wfrt (R @ famm arfufram, 1957 a1 @miie RagaR warmRes R g
3T,

17, ATt FAET WV SIRTEEANde 31l & IIira Gref 0t Su—ehRe Tedi,

18. URAMT UGl Tel Haete foammelt STravash of AEehd Ui S5 St e,

19. Wl A8t UM VAT AT SR ETS HYHesR Hisiol &0t Savae e,

20. THRT AT GRS AT THRT HIAERIAT o1 o7 Ghrer auT @er arst
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1 Annexure-I1T A

No.AK/Mineral/KV-638/2020
Office of District Collector, Gondia
Dated 12/10/2020
To,
Tahsildar,
Tiroda.

Sub:- Forwarding of Gondia District Mining Outline — reg.

Ref:- Meeting of Gondia District Mining  Outline  Committee  dated
05/10/2020.

The Government has implemented Maharashtra Minor  Mineral
Extraction (Development and Regulation) Rules, 2013 from 24/10/2013. As per Section 58
of said Rules, District Mining Outline has been prepared and as per proposal forwarded by
you for temporary license, meeting of Gondia District level Mining Outline Committee was
held on 05/10/2020.

A detailed discussion was held in the meeting on the proposal forwarded for
temporary minor mineral license of your Taluka. As per discussion held in meeting, it is
necessary to use fly ash for bricks.

That, by including stone, gitti, murrum for temporary minor mineral license, Gondia
District Mining Outline has been prepared. The list of private/government groups forwarded
for temporary license in your Taluka has been incorporated in the Mining Outline. 3

Hence, as most of the groups are surrounded by government land, it is informed that
necessary action may be taken after measurement of land records by concerned Deputy
Superintendent of Land Record, Tiroda.

That after conducting necessary inquiry of area of land demanded in the list and after
obtaining No objection certificate from concerned department, so also as per enclosed terms
and conditions, procedure for issuance of temporary license from private land as per Mining
Outline for stone, gitti, murrum should be carried out. The period of Gondia District Mining
Outline is upto 30/09/2021 and action may be taken accordingly.

Encl:- List and terms and conditions.

Sd/-

(R.S. Kumbhre )

In-charge Mining Officer,

Office of District Collector, Gondia

Copy to:-
1. Hon’ble District Collector for kind information.
2. Hon’ble Additional Collector for kind information.
3. Hon’ble Deputy Conservator of Forests, Gondia for kind information.
4. Sub Divisional Officer, Tiroda with said proposal for necessary action.
5. Deputy Regional Officer, Maharashtra Pollution Control Board, Gondia/Bhandara.
6. Senior Geologist, Ground Water Survey and Development Machinery, Gondia for

information.

Sd/-

(R.S. Kumbhre )

In-charge Mining Officer,

Office of District Collector, Gondia
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List of Groups incorporated for 2020-21 upto 30/09/2021 in District Mining Outline
for short period/temporary minor mineral license

Taluka Tiroda

1 Thanegaon Private 555 0.64 Stone/murrum/gitti
2 Chirekhani Private 11521 0.49 Stone/murrum/gitti
3 Yedmakot Private 289 0.85 Stone/murrum/gitti
4 Panjra Private 480 0.29 Stone/murrum/gitti
5 Birsi Private 192 1.02 Stone/murrum/gitti
6 Kidangipar Private 16 2.30 Stone/murrum/gitti
7 Sarandi Private 433 1.45 Stone/murrum/gitti
8 Sarandi Private 487/2 0.76 Stone/murrum/gitti
9 Mundipar Private 268 0.26 Stone/murrum/gitti
10 Mahali Private 262 0.81 Stone/murrum/gitti
11 Sukali Private 220 0.62 Stone/murrum/gitti
12 Bodha Private 868 2.16 Stone/murrum/gitti
13 Sarandi Private 78 0.39 Stone/murrum/gitti Q> ;
14 Sarandi Private 79 0.65 Stone/murrum/gitti
15 Chirekhani Private 1151 1.95 Stone/murrum/gitti
16 Chirekhani Private 1153 0.58 Stone/murrum/gitti
17 Silli Private 314/8 0.69 Stone/murrum/gitti
18 Bora Private 500 0.75 Stone/murrum/gitti
19 Ghogra Private 174 0.29 Stone/murrum/gitti
20 Ghogra Private 372 5.90 Stone/murrum/gitti
21 Ghogra Private 388 5.20 Stone/murrum/gitti
22 Ghogra Private 367/3 1.45 Stone/murrum/gitti
23 Malpuri Private 184 7.01 Stone/murrum/gitti
24 Dhadari Private 515 0.74 Stone/murrum/gitti
25 Dhadari Private 516 0.80 Stone/murrum/gitti
26 Dhadari Private 453 0.60 Stone/murrum/gitti
27 Dhadari Private 284 0.60 Stone/murrum/gitti
28 Churdi Private 472 0.22 Stone/murrum/gitti
29 Churdi Private 452/1 0.52 Stone/murrum/gitti
30 Churdi Private 427/1 1:14 Stone/murrum/gitti
31 Yedmakot Private 85 6.89 Stone/murrum/gitti
32 Birsi Private 292 1.02 Stone/murrum/gitti
33 Panjra Private 480 0.39 Stone/murrum/gitti
34 Satona Private 573 0.94 Stone/murrum/gitti
35 Garda Private 23 1.33 Stone/murrum/gitti
36 Mundipar Private 146/1 0.80 Stone/murrum/gitti
37 Mandvi Private 186 0.99 Stone/murrum/gitti
38 Mundipar Private 534/2 0.40 Stone/murrum/gitti
39 Satona Private 175/1 4.66 Stone/murrum/gitti
40 Bagholi Private 274 0.08 Stone/murrum/gitti
41 Bagholi Private 271 1.49 Stone/murrum/gitti
42 Bagholi Private 276 0.42 Stone/murrum/gitti
43 Arjuni Private 944/1 1.30 Stone/murrum/gitti
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3
44 Arjuni Private 1162 0.48 Stone/murrum/gitti
45 Arjuni Private 1160 1.13 Stone/murrum/gitti
46 Mundipar Private 270 0.18 Stone/murrum/gitti
47 Mundipar Private 441/1 1.35 Stone/murrum/gitti
48 Garada Private 599 0.77 Stone/murrum/gitti
gy | ‘awa Private 107 2.18 Stone/murrumygitti
5y | Sarada Private 30 133 Stone/murrurgitti
57 | ©arada Private 301 0.53 Stone/murrungitti
52 Malpuri Private 3071 0.41 Stone/murrum/gitti
53 Vihirgaon Private 419/1 2.19 Stone/murrum/gitti
54 Vihirgaon Private 108 1.40 Stone/murrum/gitti
55 Vadegaon Private 933 0.61 Stone/murrum/gitti
56 Vadegaon Private 922 0.60 Stone/murrum/gitti
57 Vadegaon Private 932 0.89 Stone/murrum/gitti
58 Sarandi Private 438 0.58 Stone/murrum/gitti
59 Bopesar Private 475 0.35 Stone/murrum/gitti
60 Bodha Private 868 2.16 Stone/murrum/gitti
61 Thanegaon Private 929 0.47 Stone/murrum/gitti
62 | Thanegaon Private 165/1 1.75 Stone/murrumygitti
g | VeEMEmEen Private 599 0.50 Stone/murrumygitti
64 Chanduri Bk. Private 229 222 Stone/murrum/gitti
65 Churdi Private 410 2.69 Stone/murrum/gitti
66 Chikhali Private 145 0.52 Stone/murrum/gitti
67 Biroli Private 74 1.58 Stone/murrum/gitti
68 Satona Private 175/1 4.66 Stone/murrum/gitti
69 Satona Private 133 0.49 Stone/murrum/gitti
70 Bagholi Private 274 0.08 Stone/murrum/gitti
74, | Baghel Private 271 1.49 Stone/murrungitti
> | Beghel Private 276 0.42 Stone/murrumygitti
7e | Eeghol Private 264 0.71 Stone/murrumygitti
74 Arjuni Private 1160 1.13 Stone/murrum/gitti
75 | AOum Private 1162 0.48 Stone/murrurgitti
7g | AOum Private 1164 0.40 Stone/murrumgitti
g | AOum Private 1185 0.40 Stone/murrungitti
7g | Anuoi Private 944/1 1.30 Stone/murrurgitti
79 Mendha Private 240/1 0.62 Stone/murrum/gitti
80 Satona Private 135 1.10 Stone/murrum/gitti
gy | Salond Private 738 1.10 Stone/murrumygitti
gg | =atona Private 498 0.57 Stone/murrurgitti
gs | Sdend Private 497/1 1.22 Stone/murrungitti
gi | =diens Private 50 0.90 Stone/murrungitti
g5 | =SAwnE Private 407 0.20 Stone/murrungitti
86 Vadegaon Private 351 4.60 Stone/murrum/gitti
87 Satona Private 430 0.25 Stone/murrum/gitti
88 Vadegaon Private 348/1 0.41 Stone/murrum/gitti
89 Satona Private 786 0.10 Stone/murrum/gitti
90 Satona Private 833 0.07 Stone/murrum/gitti
91 Chirekhani Private 516 0.86 Stone/murrum/gitti
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g | Shirekhan Private 515 0.10 Stone/murrumgitti

gy | Garskhan Private 170 0.22 Stone/murrumygitti

gy | Chrekham Private 17172 0.40 Stone/murrumygitti

95 Ghogra Private 109/1 1.48 Stone/murrum/gitti

96 Mundikota Private 258/1 0.92 Stone/murrum/gitti

97 Mundikota Private 258/3 0.92 Stone/murrum/gitti

98 Satona Private 443 0.45 Stone/murrum/gitti/clay
99 Bagholi Private 269/1 0.55 Stone/murrum/gitti/clay
100 | Bagholi Private 270 3.23 Stone/murrumigittifclay
101 | Bagholi Private 264 0.71 Stone/murrumigittilclay
102 Jamuniya Private 120/1/A 4.05 Stone/murrum/gitti/clay
103 Vihirgaon Private 453/1 1.04 Stone/murrum/gitti/clay
104 Thanegaon Private 323 1.44 Stone/murrum/gitti/clay
105 Silli Private 262 0.91 Stone/murrum/gitti/clay
106 Silli Private 263 0.87 Stone/murrum/gitti/clay
qop | Bum Private 1318 1.02 Stone/murrum/gittilclay
108 | Aduni Private 1282 0.30 Stone/murrumigittifclay
109 Khairlanji Private 550 0.10 Stone/murrum/gitti/clay
110 Khairlaniji Private 551 0.10 Stone/murrum/gitti/clay
111 Khairlaniji Private 549 0.19 Stone/murrum/gitti/clay
112 Khairlaniji Private 543 0.13 Stone/murrum/gitti/clay
113 Khairlaniji Private 544 0.13 Stone/murrum/gitti/clay
114 Khairlaniji Private 545 0.13 Stone/murrum/gitti/clay
115 Khairlaniji Private 546 0.10 Stone/murrum/gitti/clay
116 Khairlaniji Private 547 0.38 Stone/murrum/gitti/clay
117 Khairlaniji Private 548/2 0.19 Stone/murrum/gitti/clay
11g | Bagholi Private 548/1 0.19 Stone/murrum/gittilclay
119 | Baghol Private 565 0.67 Stone/murrum/gittilclay

Terms and Conditions

1. All permissions statutory permissions should be sought before commencing
mining.
Mining can only be done from sunrise to sunset.

Minor mineral dimensions should be finalised from District Mining Officer,
Gondia.

Mining should not be done in the security zone of bridge/canal.

5. Mining should not be done in the area surrounding important natural or man-
made places as per observations of Archaeological Science.

6. No violation of any wildlife can be done. If Wildlife Act and Pollution Act are
violated, permission shall be cancelled automatically.

7. With a view that any mineral should not be wasted or its dust should not fly,
truck or tractors by covering with tarpaulin or by other means, mineral should
be transported.

8. Measures should be taken to contain noise pollution as per limit prescribed
by Central Pollution Control Board.
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. The mineral except for which license has been granted, extraction of any

other main mineral or taking away said mineral cannot be done without
seeking approval from Competent Authority.

The record of extraction and dispatch of minor mineral should be kept in
prescribed format and a weekly report thereof should be furnished.

The transport license receipt should be got certified and one copy thereof
should be kept with vehicle and one copy should be given to purchaser of

material.

After expiry of license, the license holder shall not have any right on the
remaining material lying in the area of license and other property.

The license holder will have to undertake mining by 100 meter from public

and 600 meter from railway bridge so also by leaving 500 meter distance

roads, public buildings or temples, rivers, rivulets, water tanks, graveyard W

from Gavthan and should take care to see that there should not be ani/k}\

damage to any public or private property.

If any accident occurs at extraction site, intimation thereof should be
immediately given to District Collector/Superintendent of Police/Taluka
Magistrate and Police Department and the entire responsibility will be of

license holder.

The measurement of license for temporary area should be done from Deputy

Superintendent of Land Records.

If it is noticed that any excess material than the limit fixed by license has
been taken, the said material will be deposited with Government and license
holder will be liable for penal action as per provisions of Maharashtra Land
Revenue Code, 1966 and Mines and Minerals (Regulation and

Development) Act, 1957.

It will be mandatory to follow the terms and conditions enumerated in

previous District Mining Outline.

That, before issuing license, No objection certificates of all concerned

Departments will have to be obtained.

It is mandatory to every time measure the land by ETS machine for which

license is granted.

While granting permission on government land, it should be ensured that the
minor mineral should be used for government purpose only and thereafter

the license should be given.

Permission should be granted by keeping a distance of 250 meter from land

of Forest.

If it is noticed that the aforesaid conditions are violated, license will be
cancelled and the remaining mineral at that place will be deposited with the

Government.

Sd/-

(R.S. Kumbhre )

In-charge Mining Officer,

Office of District Collector, Gondia
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Local Disk/S/New
NO.A.K./MNG/W.S./9 9| /2021

Office of the Collector ,Gondia.

Date:- 03/12/2021

To,
Regional Officer
Maharashtra Pollution Control Board,

Nagpur,
Sub -: Regarding the information about temporary permit.

Respected Sir/Madam,

With respect to above mentioned Subject There is a provision for approval of
District Mining Plan under the Paragraph 58 in Maharashtra Minor Mineral Exavation
(Development and Regulation) Rules, 2013.

As per the clause under said rules, temporary permit proposals were included in
District Mining Plan on dated 05 Octomber 2021 for 2020-21 upto 30 September 2021
and as per the clause/paragraph 59 under these rules, procedure for approval of

temporary permit has undertaken.

Attachment - Document regarding subject

ML

District Mining Officer
District Mining Officer
Collgstor Offtes Gonilia
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Local Disk/S/New
Note

As per notification of Government of Maharashtra, extraordinery gazeete part-
4B No.113 dated 14 August 2013, as Maharashtra Minor Mineral Excavation
(Development & Regulation) Rules, 2013 Chapter-1 (one) it is mentioned for the
purpose of paregraph A to D about the minor mineral excavation/trasportation permit
with the provision to approve the Di.strict Mining Plan for Temporary permit by
confirming neccessity.

District level comittee is as follows:-

1. District Collector, Gondia - Chairman
2. District level Officer of the
Maharashtra Pollution Control Board - Member
3. Deputy Conservator of Forest - Member
4. District level Officer of the Ground Water Survey
and Development Agency - Member
5. District Mining Officer - Member Secretary

The meeting of me above comittee was held on dated 05/10/2020. The 119 gat
were included in District Mining Plan for the year 2020-21 upto 30/09/2021. As per
District Mining Plan, It is mentioned about the neccessary inquiry & no objection
certificate from concern Department with the mentioned terms & condition before the

approval of Temporary permit for Stone/Boulder/Murum/Soil as per District Mining

Plan. *\\Jﬂ,
= it

District Mining Officer
Collector Office, Gondia
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Sr. No Village Land Ownership [Survey No |Area [Minerals
i Thanegaon Private 555| 0.64|Stone,Murum,Gitti
2 Chirekhani Private Ta52£1 0.49|Stone,Murum,Gitti
3 Yedmakot Private 289 0.85|Stone,Murum,Gitti
4 panjra Private 480| 0.29(Stone,Murum,Gitti
5 Birsi Private 192| 1.02(Stone,Murum,Gitti
6 Kidangipar Private 16 2.3|Stone,Murum,Gitti
o Sarandi Private 433| 1.45|Stone,Murum,Gitti
8 sarandi Private 487/2 0.76(Stone,Murum,Gitti
9 Mundipar Private 268| 0.26(Stone,Murum,Gitti
10 mahali Private 262| 0.81|Stone,Murum,Gitti
11 Sukadi Private 220| 0.62|Stone,Murum,Gitti
12 Bodha Private 868| 2.16|Stone,Murum,Gitti
13 sarandi Private 78| 0.39|Stone,Murum,Gitti
14 sarandi Private 79| 0.65|Stone,Murum,Gitti
15 Chirkhani Private 1151| 1.95|Stone,Murum,Gitti
16 Chirkhani Private 1153| 0.58|Stone,Murum,Gitti
17 Silli Private 314/8 0.69|Stone, Murum, Gitti
18 Bora Private 500 0.75|Stone,Murum,Gitti
19 Ghogra Private 174] 0.29|Stone,Murum,Gitti
20 Ghogra Private 372 5.9|Stone,Murum, Gitti
21 Ghogra Private 388 5.2|Stone,Murum,Gitti
22 Ghogra Private 367/3 1.45{Stone,Murum,Gitti
23 Malpuri Private 184| 7.01|Stone,Murum,Gitti
24 Dhadri Private 515 0.74|Stone,Murum,Gitti
25 Dhadri Private 516 0.8|Stone,Murum,Gitti
26 Dhadri Private 453 0.6|Stone,Murum,Gitti
27 Dhadri Private 284 0.6|Stone, Murum, Gitti
28 Churdi Private 472] 0.22|Stone,Murum,Gitti
29 Churdi Private 452/1 0.52|Stone,Murum,Gitti
30 Churdi ° Private 427/1 1.11|Stone,Murum,Gitti
2l Edmakot Private 85| 6.89|Stone,Murum,Gitti
32 Birsi Private 292| 1.02{Stone,Murum,Gitti
33 Panjra Private 480| 0.39(Stone,Murum,Gitti
34 Satona Private 573| 0.94|Stone,Murum,Gitti
35 Garda Private 23| 1.33|Stone,Murum,Gitti
36 Mundipar Private 146/1 0.8|Stone,Murum,Gitti
37 Mandvi Private 186| 0.99|Stone,Murum,Gitti
38 Mundipar Private 534/2 0.4|Stone,Murum,Gitti
39 Satona Private 175/1 4.66|Stone,Murum,Gitti
40 Bagholi Private 274 0.08[Stone,Murum,Gitti
41 Bagholi Private 271| 1.49|Stone,Murum,Gitti
42 Bagholi Private 276| 0.42|Stone,Murum,Gitti
43 Arjuni Private 944/1 1.3|Stone,Murum,Gitti
44 Arjuni Private 1162| 0.48|Stone,Murum,Gitti
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45 Arjuni Private 1160 1.13|Stone,Murum,Gitti
46 Mundipar Private 270 0.18|Stone,Murum,Gitti
47 Mundipar Private 441/1 1.35(Stone,Murum,Gitti
a8 Garada Private 599| 0.77|Stone,Murum,Gitti
49 Garada Private 107| 2.18|Stone,Murum,Gitti
50 Garada Private 30| 1.33|Stone,Murum,Gitti
il Garada Private 301| 0.53|Stone,Murum,Gitti
52 Malpuri Private 307/1 0.41|Stone,Murum,Gitti
53 Vihirgaon Private 419/1 2.19|Stone,Murum,Gitti
54 Vihirgaon Private : 108 1.4|Stone,Murum,Gitti
55 Vadegaon Private 933 0.61|Stone,Murum,Gitti
56 Vadegaon Private 922 0.6|Stone, Murum,Gitti
59 Vadegaon Private 932| 0.89|Stone,Murum,Gitti
58 Sarandi Private 438| 0.58|Stone,Murum,Gitti
59 Bopesar Private 475 35(Stone,Murum,Gitti
60 Bodha Private 868| 2.16|Stone,Murum,Gitti
61 Thanegaon Private 929| 0.47|Stone,Murum,Gitti
62 Thanegaon Private 165/1 1.75|Stone, Murum,Gitti
63 Thanegaon Private 599 0.5|Stone, Murum, Gitti
64 Chanduri bu. |Private 229| 2.22|Stone Murum,Gitti
65 Churdi Private 410| 2.69|Stone,Murum,Gitti
66 chikhli Private 145 0.52|Stone,Murum,Gitti
67 Biroli Private 7| 1.58|Stone,Murum,Gitti
68 satona Private 175/1 4.66|Stone, Murum, Gitti
69 satona Private 133| 0.49(Stone,Murum,Gitti
70 Bagholi Private 274 0.08(Stone,Murum,Gitti
71 Bagholi Private 271| 1.49|Stone,Murum,Gitti
72 Bagholi Private 276 0.42|Stone,Murum,Gitti
73 Bagholi Private 264| 0.71|5tone,Murum,Gitti
74 Arjuni Private 1160| 1.13|Stone,Murum,Gitti
75 Arjuni Private 1162| 0.48|Stone,Murum,Gitti
76 Arjuni Private 1164 0.4|Stone, Murum, Gitti
Vi Arjuni Private 1185 0.4|Stone,Murum,Gitti
78 Arjuni Private 944/1 1.3|Stone,Murum,Gitti
79 Mendha Private 240/1 0.62|Stone,Murum,Gitti
80 Satona Private 135 1.1{Stone,Murum,Gitti
81 Satona Privat‘e 738 1.1{Stone,Murum,Gitti
82 Satona Private 498| 0.57|Stone,Murum,Gitti
83 Satona Private 497/1 1.22|Stone,Murum,Gitti
84 Satona Private 50 0.9|Stone,Murum,Gitti
85 Satona Private 407 0.2|Stone,Murum,Gitti
86 Wadegaon Private 351 4.6(Stone, Murum,Gitti
87 Satona Private 430| 0.25|Stone,Murum,Gitti
88 Wadegaon Private 348/1 0.41|Stone,Murum,Gitti
89 Satona Private 786 0.1|Stone,Murum, Gitti
90 Satona Private 833| 0.07|Stone,Murum,Gitti
91 Chirekhani Private 516| 0.86|Stone,Murum,Gitti
92 Chirekhani Private 515 0.1|Stone,Murum,Gitti
93 Chirekhani Private 170| 0.22|Stone,Murum,Gitti
94 Chirekhani Private 171/2 0.4|Stone,Murum, Gitti
95 Ghogra Private 109/1 1.48|Stone,Murum,Gitti
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96 Mundikota Private 258/1 0.92|Stone,Murum, Gitti
97 Mundikota Private 258/3 0.92|Stone, Murum,Gitti
98 Satona Private 443| 0.45|Stone,Murum,Gitti
99 Bagholi Private 269/1 0.55|Stone, Murum, Gitti
100 Bagholi Private 270 3.23|Stone,Murum,Gitt|
101 Bagholi Private 264| 0.71|Stone,Murum,Gitti
102 jamuniya Private 120/1/a 4.05|Stone, Murum,Gitti
103 Vihirgaon Private 453/1 1.04|Stone, Murum,Gitti
104 Thanegaon Private 323| 1.44|Stone,Murum,Gitti
105 silli Private 262 0.91(Stone,Murum,Gitti
106 silli Private 263| 0.87|Stone,Murum,Gitti
107 arjuni Private 1318| 1.02(Stone,Murum,Gitti
108 Arjuni Private 1282 0.3|Stone,Murum,Gitti
109 Khairlanji Private 550 0.1|Stone,Murum,Gitti
110 Khairlanji Private 551 0.1|Stone,Murum,Gitti
111 Khairlanji Private 549| 0.19|Stone,Murum,Gitti
112 Khairlanji Private 543| 0.13|Stone,Murum,Gitti
113 Khairlanji Private 544| 0.13|Stone,Murum,Gitti
114 Khairlanji Private 546 0.13(Stone,Murum,Gitti
115 Khairlanji Private 545 0.1|Stone,Murum,Gitti
116 Khairlanji Private 547| 0.38|Stone,Murum,Gitti
117 Khairlanji Private 548/2 0.19|Stone,Murum,Gitti
118 Bagholi ‘| Private 548/1 0.19|Stone,Murum,Gitti
119 Bagholi Private 565| 0.67|Stone,Murum,Gitti

District Mining Officer
Collector Office, Gondia
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10 1.3, 562(37) TR 26 WRART 2014;
1. B3, 637(37) ARG 28 WA 2014;
12. 1.3, 1599(3f) TRIG 25 T 2014;
13. 1.3M1. 2601(3f) TRIG 7 SFTER 2014;
14. D131, 2600(37) TRIG 9 JFTER 2014
15, B4, 3252(3) oRTG 22 TR
2014; 16. BI.3MT. 382(3)) TRIG 3 BRR],
2015; 17. 1311 811(37) ARIE 23 A,
2015;

18. B1.3MT. 996(3) ARG 10 37 0T 2015;
19, 13T, 1142(3f) TG 17 31 5T 2015;
20. FL3M. 1141(30) TR 29 3 o 2015;
21. FoT.HM. 1834(3) TR 6 F;A-TR
2015;

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th January, 2016

S.0. 141(E).—Whereas in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), a draft notification for making certain
amendments in the Environment Impact Assessment Notification, 2006, issued vide number S.0O. 1533(E), dated the 14
September 2006, was published under sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, vide number
S.0. 2588(E ), dated 22"¢ September, 2015, inviting objections and suggestions from all persons likely to be affected
thereby, within a period of sixty days from the date of publication on which copies of Gazette containing the said
notification were available to the public;

And whereas, copies of said notification were made available to the public on 22" September 2015;

And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government;

And whereas, in pursuance to the order of Hon’ble Supreme Court dated the 27" February, 2012 in I.A. No.12-
13 of 2011 in Special Leave Petition (C) No.19628-19629 of 2009, in the matter of Deepak Kumar etc. Vs. State of
Haryana and Others etc., prior environmental clearance has now become mandatory for mining of minor minerals
irrespective of the area of mining lease;

And whereas, as a result of the above said Order of Hon’ble Supreme Court, the number of cases which are now
required to obtain prior environmental clearance has increased substantially;

And whereas, the Hon’ble National Green Tribunal, vide its order dated the 13™ January, 2015 in the matter
regarding sand mining has directed for making a policy on environmental clearance for mining leases in cluster for minor
minerals;

And whereas, the State Governments have represented for streamlining the process of environmental clearance
for mining of minor mineral;
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And whereas, the Ministry of Environment, Forest and Climate Change in consultation with State Governments
has prepared Guidelines on Sustainable Sand Mining detailing the provisions on environmental clearance for cluster,
creation of District Environment Impact Assessment Authority and proper monitoring of sand mining using information
technology and information technology enabled services to track the mined out material from source to destination;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification,
namely:-

In the said notification,-

(a) in paragraph 2, after the words “in the said Schedule”, the following words shall be inserted, namely:-

“and at District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under
Category ‘B2’ for mining of minor minerals in the said Schedule”;
(b) after paragraph 3, the following paragraph shall be inserted, namely:-

“3 A. District Level Environment Impact Assessment Authority:-

(1) A District Level Environment Impact Assessment Authority hereinafter referred to as the DEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment (Protection) Act,
1986 comprising of four members including a Chairperson and a Member-Secretary.

(2) The District Magistrate or District Collector shall be the Chairperson of the DEIAA.

(3) The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the concerned district of the
State shall be the Member-Secretary of the DEIAA.

(4) The other two members of the DEIAA shall be the senior most Divisional Forest Officer and one expert. The
expert shall be nominated by the Divisional Commissioner of the Division or Chief Conservator of Forest, as the
case may be. The term and qualifications of the expert fulfilling the eligibility criteria are given in Appendix VII to
this notification.

(5) The members of the DEIAA who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert member.

(6) The District Level Expert Appraisal Committee hereinafter referred to as the DEAC shall comprise of eleven
members, including a Chairman and a Member-Secretary.

(7) The senior most Executive Engineer, Irrigation Department in the district of respective State Governments or
Union territory Administration shall be the Chairperson of the DEAC.

(8) The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer or
Geologist of the district shall be the Member-Secretary of the DEAC in that order.

(9) A representative of the State Pollution Control Board or Committee, senior most Sub-Divisional Officer (Forest) in
the district, representative of Remote Sensing Department or Geology Department or State Ground Water
Department, one occupational health expert or Medical Officer to be nominated by the District Magistrate or
District Collector, Engineer from Zila Parishad, and three expert members to be nominated by the Divisional
Commissioner or Chief Conservator of Forest, as the case may be, shall be the other members of the DEAC. The
term and qualifications of the experts fulfilling the eligibility criteria are given in Appendix VII to this notification.

(10) The members of the DEAC who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert members.

(11) The District Magistrate or District Collector shall notify an agency to act as Secretariat for the DEIAA and the
DEAC and shall provide all financial and logistic support for their statutory functions.

(12) The DEIAA and DEAC shall exercise the powers and follow the procedure as specified in the said notification, as
amended from time to time.

(13) The DEAC shall function on the principle of collective responsibility and the Chairman shall endeavor to reach a
consensus in each case and if consensus cannot be reached, the view of the majority shall prevail. ”;

(c) in paragraph 4, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-

“(@iv) The ‘B2’ Category projects pertaining to mining of minor mineral of lease area less than or equal to five
hectare shall require prior environmental clearance from DEIAA. The DEIAA shall base its decision on the
recommendations of DEAC, as constituted for this notification.” ;

(d) for paragraph 5, the following paragraph shall be substituted, namely:-

“S. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government, SEACs at the State or Union
territory level and DEAC at the district level shall screen, scope and appraise projects or activity in category ‘A’, ‘B1 and
B2’ and ‘B2’ projects for mining of minor minerals of lease area less than and equal to five hectare respectively. EAC,
SEACs and DEACs shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or the Union territory level
shall be constituted by the Central Government in consultation with the concerned State Government or the Union
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territory Administration with identical composition. DEAC at the district level shall be constituted by the Central
Government as per the composition given in paragraph 3 A.

(b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory
Administration constitute one SEAC for more than one State or Union territory for reasons of administrative convenience
and cost.

(c) The EAC and SEAC shall be reconstituted after every three years.

(d) The authorised members of the EAC, SEACs and DEACs concerned, may inspect any site connected with the project
or activity in respect of which the prior environmental clearance is sought for the purpose of screening or scoping or
appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the
inspection.

(e) The EAC, SEACs and DEACs shall function on the principle of collective responsibility. The Chairperson shall
endeavor to reach a consensus in each case and if consensus cannot be reached the view of the majority shall prevail.”;

(e) for paragraph 6, the following paragraph shall be substituted, namely:-

“6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made by the project proponent in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix II after the
identification of prospective site (s) for the project and/or activities to which the application relates; and in Form 1M for
mining of minor minerals up to five hectare under Category ‘B2’ projects, as given in Appendix VIII, before
commencing any construction activity, or preparation of land, or mining at the site by the project proponent. The project
proponent shall furnish along with the application, a copy of the pre-feasibility project report, in addition to Form 1,
Form 1A, and Form 1M; and in case of construction projects or activities (item 8 of the Schedule), a copy of the
conceptual plan shall be provided instead of pre-feasibility report.”;

) in paragraph 7,-

(i) in sub-paragraph (i), under the heading “I. Stage (1)- Screening:”, the existing sub-paragraph shall be lettered as

sub-paragraph “(A)” and after sub-paragraph as so lettered, the following sub-paragraph shall be inserted, namely:-

“(B) The cases as specified in Appendix IX shall be exempted from prior environmental clearance.” ;
(i1) after sub-paragraph 7 (ii), the following sub-paragraph shall be inserted, namely:-
“7 (iii) Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining of other Minor
Minerals:
(a) The prescribed procedure for preparation of District Survey Report for sand mining or river bed mining and mining of
other minor minerals is given in Appendix X.
(b) The prescribed procedure for environmental clearance for mining of minor minerals including cluster situation is
given in Appendix XI.”;
© in paragraph 8,-
(i) for the letters and word “EAC or SEAC”, the words and letters “EAC or SEAC or DEAC” shall be substituted;
(i) for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee” wherever they occur, the
words “Expert Appraisal Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal
Committee” shall be substituted;
(h) in paragraph 9, in sub-paragraph (i),-
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
(i) in paragraph 10, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-
“(iv) The prescribed procedure for sand mining or river bed mining and monitoring is given in Appendix XII.”;
3g) in paragraph 11, -
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
(k) in the Schedule,-
(i) for item 1 (a) and the entries relating thereto, the following item and entries shall be substituted, namely:-

@) (@) (€) “) (6)
“I(a) @) Mining | >50 ha of mining lease | <50 ha of mining lease | General Conditions shall apply
of minerals area in respect of non- |area in respect of non- except:
coal mine lease coal mine lease

(i) for project or activity of mining of
>150 ha of mining lease | <150 ha of mining lease | minor minerals of Category ‘B2’ (up
area in respect of coal|area in respect of coal|to 25 ha of mining lease area);

mine lease mine lease
(i1)) River bed mining projects on
Asbestos mining account of inter-state boundary.
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irrespective  of mining
area

Note:
(1) Mineral prospecting is exemp-
ted. ”’;
(2) The prescribed procedure for
environmental clearance for mining of
minor minerals including cluster
situation is given in Appendix XI.”;
(3) The mining leases which have
obtained environmental clearance
under Environment Impact
Assessment Notification, 1994 and
Environment Impact Assessment
Notification, 2006 shall not require
fresh environmental clearance during
renewal provided the project has valid
and subsisting environmental
clearance.

(i) Slurry | All projects.

pipelines  (coal

lignite and other

ores) passing

through national

parks or

sanctuaries or

coral reefs,

ecologically

sensitive areas.

o

after Appendix VI, the following appendices shall be inserted, namely:-

“APPENDIX VII
(See paragraph 3 A)
Qualifications and terms for the Experts in DEIAA and DEAC

Qualification: The person should have at least (i) 5 years of formal University training in the concerned discipline
leading to a MA or M Sc Degree or (ii) in case of Engineering/ Technology/ Architectural discipline, 4 years
formal training course together with prescribed practical training in the field leading to a B. Tech/ B.E./ B. Arch.
Degree, or (iii) Other professional degree (e.g. MBA etc.) involving a total of 5 years of formal University training
and prescribed practical training, or (iv) Prescribed apprenticeship/ article ship and pass examinations conducted by
the concerned professional associations (e.g. Chartered Accountancy) or (v) a University degree, followed by two
years of formal training in a University or Service Academy (e.g. MBA/MPA etc.). In selecting the individual
professionals, experience gained by them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 10 years of relevant experience in the
field or with an advanced degree (e.g. Ph. D) in a concerned field with at least 5 years of relevant experience.

Age: Below 70 years. However, in the event of non-availability of paucity of experts in a given field, the maximum
age of a member may be allowed up to 75 years.

Fields: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality, Environment Impact
Assessment Process, Risk Assessment, Life Sciences, Marine Sciences, Forestry and Wildlife, Environmental
Economics, Bio-diversity, and River Ecology.
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5. Tenure: The maximum tenure of expert members shall be for two terms of three years each.
6. The Expert Members may not be removed prior to expiry of the tenure without cause and proper enquiry.
APPENDIX VIII
(See paragraph 6)
FORM 1M

APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND
EQUAL TO FIVE HECTARE

(In) Basic Information

(viii)  Name of the Mining Lease site:

(ix) Location / site (GPS Co-ordinates):
(x) Size of the Mining Lease (Hectare):
(xi) Capacity of Mining Lease (TPA):
(xii) Period of Mining Lease:

(xiii)  Expected cost of the Project:

(xiv) Contact Information:
Environmental Sensitivity

SI. No. Areas Distance in
kilometer / Details

1. Distance of project site from nearest rail or road bridge over the concerned River,
Rivulet, Nallah etc.

2. Distance from infrastructural facilities

Railway line

National Highway

State Highway

Major District Road

Any Other Road

Electric transmission line pole or tower

Canal or check dam or reservoirs or lake or ponds
In-take for drinking water pump house

Intake for Irrigation canal pumps

3. Areas protected under international conventions, national or local legislation for
their ecological, landscape, cultural or other related value

4. Areas which are important or sensitive for ecological reasons - Wetlands,
watercourses or other water bodies, coastal zone, biospheres, mountains, forests

5. Areas used by protected, important or sensitive  species of flora or fauna for
breeding, nesting, foraging, resting, over wintering, migration

6. Inland, coastal, marine or underground waters

7. State, National boundaries

8. Routes or facilities used by the public for access to recreation or other tourist,

pilgrim areas

9. Defence installations
10. Densely populated or built-up area, distance from nearest human habitation
11. Areas occupied by sensitive man-made land uses

(hospitals, schools, places of worship, community facilities)

12. Areas containing important, high quality or scarce resources
(ground water resources, surface resources, forestry, agriculture, fisheries, tourism,
minerals)

13. Areas already subjected to pollution or environmental damage. (those where existing
legal environmental standards are exceeded)

14. Areas susceptible to natural hazard which could cause the project to present

environmental problems
(earthquakes, subsidence, landslides, erosion, flooding
or extreme or adverse climatic conditions)
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15. Is proposed mining site located over or near fissure / fracture for ground water
recharge
16. Whether the proposal involves approval or clearance under the following Regulations

or Acts, namely:-

(a) The Forest (Conservation) Act, 1980;

(b) The Wildlife (Protection) Act, 1972;

(c) The Coastal Regulation Zone Notification, 2011.
If yes, details of the same and their status to be given.

17. Forest land involved (hectares)

18. Whether there is any litigation pending against the project and/or land in which the

project is propose to be set up?

(a) Name of the Court

(b) Case No.

(c) Orders or directions of the Court, if any, and its relevance with the proposed
project.

11.

(Signature of Project Proponent
Along with name and address)
APPENDIX - IX
[See paragraph 7(i) (B)]

EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require prior environmental clearance, namely:-
Extraction of ordinary clay or sand, manually, by the Kumbhars (Potter) to prepare earthen pots, lamp, toys, etc. as
per their customs.
Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen tiles.
Removal of sand deposits on agricultural field after flood by farmers.
Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.
Community works like de-silting of village ponds or tanks, construction of village roads, ponds, bunds
undertaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes, and community efforts.
Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose of their
maintenance, upkeep and disaster management.
Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number GU/90(16)/
MCR-2189(68)/5-CHH, dated the 14" February, 1990 of the Government of Gujarat.
Digging of well for irrigation or drinking water.
Digging of foundation for buildings not requiring prior environmental clearance.
Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain, water body, etc., to
deal with any disaster or flood like situation upon orders of District Collector or District Magistrate.
Activities declared by State Government under legislations or rules as non-mining activity with concurrence of
the Ministry of Environment, Forest and Climate Change, Government of India.
APPENDIX - X
[See paragraph 7 (iii) (a)]
PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining

Guideline) is to ensure the following:

Identification of areas of aggradations or deposition where mining can be allowed; and identification of areas of erosion
and proximity to infrastructural structures and installations where mining should be prohibited and calculation of annual
rate of replenishment and allowing time for replenishment after mining in that area.

The report shall have the following structure:

S AT o

Introduction

Overview of Mining Activity in the District

The List of Mining Leases in the District with location, area and period of validity
Details of Royalty or Revenue received in last three years

Detail of Production of Sand or Bajari or minor mineral in last three years

Process of Deposition of Sediments in the rivers of the District

General Profile of the District

Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.
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9.  Physiography of the District
10. Rainfall: month-wise
11. Geology and Mineral Wealth
In addition to the above, the report shall contain the following:

(a) District wise detail of river or stream and other sand source.
(b) District wise availability of sand or gravel or aggregate resources.
(c) District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the DEIAA with the assistance of Geology Department or Irrigation
Department or Forest Department or Public Works Department or Ground Water Boards or Remote Sensing Department
or Mining Department etc. in the district.

Drainage system with description of main rivers

S. No. Name of the River Area drained % Area drained in the District
(Sq. Km)

Salient Features of Important Rivers and Streams:

. Total Length in the District (i .. Altitude at
S. No. Name of the River or Stream otal Length in the District (in Place of origin 1tuce
Km) Origin
Length of arca Average width of . .
. . area Area Mineable mineral
Portion of the River or Stream | recommended for L .
. . recommended for | recommended for potential (in metric
Recommended for Mineral mineral . . . o
. . . mineral mineral concession | tonne) (60% of total
Concession concession (in . . . . .
. concession (in (in square meter) mineral potential)
kilometer)
meters)
Mineral Potential
Boulder (MT) Bajari (MT) Sand (MT) Total Mineable Mineral Potential
MT)
Annual Deposition
S. River or Portion of the Length of area | Average width of Area Mineable mineral
No. Stream river or stream | recommended for area recommended for | potential (in metric
recommended for mineral recommended for | mineral concession | tonne) (60% of total
mineral concession (in mineral (in square meter) | mineral potential)
concession kilometer) concession (in
meters)

Total for the
District

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers from Irrigation department, State
Pollution Control Board or Committee, Forest department, Geology or mining officer shall visit each site for which
environmental clearance has been applied for and make recommendation on suitability of site for mining or prohibition
thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of the river or
streams. As per the site conditions and location, depth of minable mineral is defined. The area for removal of the mineral
in a river or stream can be decided depending on geo-morphology and other factors, it can be 50 % to 60 % of the area of
a particular river or stream. For example in some hill States mineral constituents like boulders, river born Bajri, sand up
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to a depth of one meter are considered as resource mineral. Other constituents like clay and silt are excluded as waste
while calculating the mineral potential of particular river or stream.

The District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall
be placed in the public domain by keeping its copy in Collectorate and posting it on district’s website for twenty one
days. The comments received shall be considered and if found fit, shall be incorporated in the final Report to be finalised
within six months by the DEIAA.

The District Survey Report shall form the basis for application for environmental clearance, preparation of
reports and appraisal of projects. The Report shall be updated once every five years.

APPENDIX - XI
[See paragraph 7 (iii) (b)]
PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING
CLUSTER
The following policy shall be followed for environmental clearance of mining of minor minerals including
cluster situation:-

(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for
minor minerals are of lease area less than 5 hectare. It is also reported that in hill States getting a stretch in river
with area more than 5 hectare is very uncommon. So the size of lease for minor minerals including river sand
mining will be determined by the States as per their circumstances.

2). The mining of minor minerals is mostly in clusters. The Environment Impact Assessment or Environment
Management Plan are required to be prepared for the entire cluster in order to capture all the possible
externalities. These reports shall capture carrying capacity of the cluster, transportation and related issues,
replenishment and recharge issues, geo-hydrological study of the cluster area. The Environment Impact
Assessment or Environment Management Plan shall be prepared by the State or State nominated Agency or group
of project proponents in the Cluster or the project proponent in the cluster.

3). There shall be one public consultation for entire cluster after which the final Environment Impact Assessment or
Environment Management Plan report for the cluster shall be prepared.
). Environmental clearance shall be applied for and issued to the individual project proponent. The individual lease

holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for
application for environmental clearance. The cluster Environment Impact Assessment or Environment
Management Plan shall be updated as per need keeping in view any significant change.

). The details of cluster Environment Impact Assessment or Environment Management Plan shall be reflected in
each environmental clearance in that cluster and DEAC, SEAC, and EAC shall ensure that the mitigative
measures emanating from the Environment Impact Assessment or Environment Management Plan study are fully
reflected as environmental clearance conditions in the environmental clearance’s of individual project proponents
in that cluster.

6). A cluster shall be formed when the distance between the peripheries of one lease is less than 500 meters from the
periphery of other lease in a homogeneous mineral area.
. Form 1M, Pre-Feasibility Report and mine plan for Category ‘B2’ projects for mining of minor minerals shall be

prepared by the Registered Qualified Person or Accredited Consultants of Quality Council of India, National
Accreditation Board for Education and Training. The Environment Impact Assessment or Environment
Management Plan for Category ‘A’ and Category ‘B1’ projects shall be prepared by the accredited consultants of
Quality Council of India, National Accreditation Board for Education and Training.
®). The SEIAAs shall have supervisory jurisdiction over the DEIAAs and decisions of DEIAA shall be reviewed by
the SETAA without prejudice to any provisions under any existing law.
Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster

situation
Area of Lease |[Category Require- Require- Require- ‘Who can Who will | Authority to | Authority to
(Hectare) of ment of ment of ment of prepare apply for appraise/ monitor EC
Project EIA/ Public EC EIA/EMP EC grant EC compliance
EMP Hearing
EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease
0 —5ha ‘B2’ Form —1M, No Yes Project Project DEAC/ DEIAA
PFR and Proponent Proponent DEIAA SEIAA
Approved SPCB
Mine Plan CPCB
MoEFCC
Agency
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>5ha and < ‘B2’ Form -1, No Yes Project Project SEAC/ nominated by
25 ha PFR and Proponent Proponent SEIAA MoEFCC
Approved
Mine Plan
and EMP
>25ha and < ‘B1’ Yes Yes Yes Project Project SEAC/
50ha Proponent Proponent SEIAA
>50 ha ‘A’ Yes Yes Yes Project Project EAC/
Proponent Proponent MoEFCC
EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation
Cluster area ‘B2’ Form —1M, No Yes State, State Project DEAC/ DEIAA
of mine leases PFR and Agency, Proponent DEIAA/ SEIAA
up to 5 ha Approved Group of SPCB
Mine Plan Project CPCB
Proponents, MoEFCC
Project Agency
Proponent nominated by
Cluster area ‘B2’ Form —I, No Yes State, State Project DEAC/ MoEFCC
of Mine leases PFR and Agency, Proponent DEIAA/
>5haand < Approved Group of
25 ha with no Mine Plan Project
individual and one Proponents,
lease >5 ha EMP for Project
all leases in Proponent
the Cluster
Cluster of ‘B1’ Yes Yes Yes State, State Project SEAC/
mine leases of Agency, Proponent SEIAA
area>25 Group of
hectares with Project
individual Proponents,
lease size < Project
50ha Proponent
Cluster of any ‘A’ Yes Yes Yes State, State Project EAC/
size with any Agency, Proponent MoEFCC
of the Group of
individual Project
lease > 50ha Proponents,
Project
Proponent

PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING

APPENDIX - XII

[See paragraph 10 (iv)]

1. The security feature of Transport Permit shall be as under:

(a) Printed on Indian Banks’ Association (IBA) approved Magnetic Ink Character Recognition (MICR) Code
paper.
(b)  Unique Barcode.

(¢)  Unique Quick Response (QR) code.

(d) Fugitive Ink Background.

(e) Invisible Ink Mark.

(f)  Void Pantograph.

(g) Watermark.

2. Requirement at Mine Lease Site:

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone.
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(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Internet Connection, Power
Back up.

(c¢) Access control of mine lease site.

(d) Arrangement for weight or approximation of weight of mined out mineral on basis of volume of the trailer of
vehicle used.

3. Scanning of Transport Permit or Receipt and Uploading on Server:

(a) Website: Scanning of receipt on mining site can be done through barcode scanner and computer using the
software;

(b) Android Application: Scanning on mining site can be done using Android Application using smart phone. It
will require internet availability on SIM card;

(c) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS through mobile. Once
Transport Permit or Receipt get uploaded, an unique invoice code gets generated with its validity period.

4. Proposed working of the system:

The State Mining Department should print the Transport Permit or Receipt with security features enumerated at
Paragraph 1 above and issue them to the mine lease holder through the District Collector. Once these Transport
Permits or Receipts are issued, they would be uploaded on the server against that mine lease area. Each receipt
should be preferably with pre-fixed quantity, so the total quantity gets determined for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that particular barcode gets
used and its validity time is recorded on the server. So all the details of transporting of mined out material can be
captured on the server and the Transport Permit or Receipt cannot be reused.

5. Checking On Route:

The staff deployed for the purpose of checking of vehicles carrying mined mineral should be in a position to check
the validity of Transport Permit or Receipt by scanning them using website, Android Application and SMS.

6. Breakdown of Vehicle:

In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended by sending SMS by
driver in specific format to report breakdown of vehicle. The server will register this information and register the
breakdown. The State can also establish a call centre, which can register breakdowns of such vehicles and extend
the validity period. The subsequent restart of the vehicle also should be similarly reported to the server or call
centre.

7. Tracking of Vehicles:

The route of vehicle from source to destination can be tracked through the system using check points, RFID Tags,
and GPS tracking.

8. Alerts or Report Generation and Action Review:

The system will enable the authorities to develop periodic report on different parameters like daily lifting report,
vehicle log or history, lifting against allocation, and total lifting. The system can be used to generate auto mails or
SMS. This will enable the District Collector or District Magistrate to get all the relevant details and shall enable the
authority to block the scanning facility of any site found to be indulged in irregularity. Whenever any authority
intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall be mandatory for the
officer to fill in the report on action taken. Every intercepted vehicle shall be tracked.

The monitoring of mined out mineral, environmental clearance conditions and enforcement of Environment
Management Plan will be ensured by the DEIAA, SEIAA and the State Pollution Control Board or Committee. The
monitoring arrangements envisaged above shall be put in place not later than three months. The monitoring of
enforcement of environmental clearance conditions shall be done by the Central Pollution Control Board, Ministry
of Environment, Forest and Climate Change and the agency nominated by the Ministry for the purpose.”.

[No. Z-11013/98/2014-IA-IT (M)]
MANOJ KUMAR SINGH, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
number S.0. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers :-
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S.0. 1737 (E) dated the 11th October, 2007,
S.0. 3067 (E) dated the 1st December, 2009;
S.0. 695 (E) dated the 4th April, 2011;

S.0. 2896 (E) dated the 13th December, 2012;
S.0. 674 (E) dated the 13th March, 2013;
S.0. 2204 (E ) dated the 19th July 2013;
S.0. 2555 (E ) dated the 21st August, 2013;
S.0. 2559 (E) dated the 22nd August, 2013;
S.0. 2731 (E) dated the 9th September, 2013;

. S.0. 562 (E) dated the 26th February, 2014;
. S.0. 637 (E) dated the 28th February, 2014;
. S.0. 1599 (E) dated the 25th June, 2014;

. S.0. 2601 (E) dated the 7th October, 2014;

. S.0.2600 (E) dated the 9th October, 2014

. S.0. 3252 (E) dated the 22nd December, 2014;
. S.0. 382 (E) dated the 3rd. February, 2015;
. S.0. 811 (E) dated the 23rd March, 2015;

. S.0. 996 (E) dated the 10th April, 2015;

. S.0. 1142 (E ) dated the 17th April, 2015;

. S.0. 1141 (E) dated the 29th April, 2015;

. S.0. 1834 (E) dated the 6th July, 2015.
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1. SAYIH HTF qTer® soriaae, F=re fFramr ey
2. STTAN 3T TATIT AT (39) e
R "asq fFamr a7 Saest {aw a1 o ogme I
fFramr @1 e afvee a1 ST e g amEEe
T ST arert sfaf=fer
4. e wforege ar =T o g amAtee B e e
FATAT AT e et ar R s
5. T afug & SShfHaT e
6. ST gguv T TS AT HIHTS 6T TS qeeT
7. TARAT A AT JeF a9 TRIe® g1 ameiee BELS
ST AT e
8. TR < AT e a9 Iheesd g aratatey I
ST AT e
9. TR A< AT e a9 TReEs g araafey e
ST FTeT e
10. SATIH TEMEF =T, A fAmior fEramr B
1. e o wgrae e 39 A =1 Rrem @ st qEer-giue
a1 Erdfag, s F A

6. LT F sremer v wEew oer 7§ et TRTAfe F S TE A 9 aAT A T HEeAt qaH Ty g1
IR ATETS o T A 7 T AT Ay sater F o a7 ameor w4 |

7. STEUHET THT AfRFAT FT YRR HEAT S U TR T AqEIeT w3 e A afegEar § fAafAfEe €

8. TEUHT ATfEF ITRaTAE & fgia uv F1d Fl o7 aredet YT WiHd § HaaeHid O¥ TgE 1 TATH FET ST
Tfe aEaarafy 9% AT TgAT ST qHdT & 97 TgHT F FA SATTATAT I |

9. fSrer 1 forer ufSrege a1 T Feer ST v F o afvEes F w7 8§ w6 w7 F oo et s #r
arfargfaa & arferreor g4 g9 a7 gwede e siava wivegd, ara-giaer i sq a€dt FrET Fo F g9y §
Tl ey gagTd oft ¥, 3oy #wuA |

10. TSt = Tore aTfarreor 3 97 omerfitT @eeT 4o  Torw i, ATa W ST HETS AN 6 SR 21 TS TEehT Herd

[¥. 57=-11013/98/2014-#T<0-11 (7H)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th January, 2016

S.0.190(E).—In exercise of the powers conferred by sub-section (3) of Section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of India in the erstwhile
Ministry of Environment and Forest number S.0. 1533 (E), dated the 14th September 2006 (hereinafter referred to as the
said notification), the Central Government hereby constitutes the District Level Environment Impact Assessment
Authority (DEIAA), for grant of environmental clearance for Category ‘B2’ Projects for mining of minor minerals, for
all the districts in the country (hereinafter referred to as Authority for the districts) comprising of the following members,
namely:—
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1. District Magistrate or District Collector of the district —Chairperson
2. Senior most Divisional Forest Officer in the district —Member
An expert member to be nominated by the Divisional Commissioner or —Member
Chief Conservator of the Forest
4. Sub-Divisional Magistrate or Sub-Divisional Officer of the district head —Member-Secretary
quarter
2. The Chairperson and official members of the Authority for the districts shall hold office during their tenure in

the district on said posts and the expert member shall hold office for a period of three years from the date of nomination
by the competent authority.

3. The Authority for the districts shall exercise such powers and follow the procedures as specified in the said
notification.
4. The Authority for the districts shall base its decision on the recommendations of the District Level Expert

Appraisal Committee constituted under paragraph 5 of this notification.

5. For the purposes of assisting the Authority for the districts, the Central Government hereby constitutes the
District Level Expert Appraisal Committee for all the districts of the country (hereinafter referred to as DEAC for the
district) comprising of the following members, namely:-

1. Senior most Executive Engineer, Irrigation Department —Chairperson
2. Senior most Sub-Divisional Officer (Forest) —Member
3. A representative of Remote Sensing Department or Geology Department or —Member

State Ground Water Department to be nominated by the District Magistrate or
District Collector

4. Occupational health expert or Medical Officer to be nominated by the District —Member
Magistrate or District Collector

5. Engineer from Zila Parishad —Member

6. A representative of State Pollution Control Board or Committee —Member

7. An expert to be nominated by the Divisional Commissioner or Chief —Member

Conservator of Forest

8. An expert to be nominated by the Divisional Commissioner or Chief —Member
Conservator of Forest

9. An expert to be nominated by the Divisional Commissioner or Chief —Member
Conservator of Forest

10. | Senior most Assistant Engineer, Public Works Department —Member

11. | Assistant Director or Deputy Director or District Mines Officer or Geologist in | —Member- Secretary
the district in that order

6. The Chairperson and the official members of the DEAC shall hold office during their tenure in the district and
the non-official members shall hold office for three years from the date of their nomination by the competent authority.

7. The DEAC shall exercise the powers and follow the procedures as specified in the said notification.

8. The DEAC shall function on the principles of collective responsibility and the Chairperson shall endeavor to

reach a consensus in each case, and if consensus cannot be reached, the view of the majority shall prevail.

9. The District Magistrate or District Collector of the district shall notify an agency to act as Secretariat for the
Authority for the districts and DEAC. The agency shall provide all logistic support including transportation,
accommodation, and such other facilities in respect of all its statutory functions.
10. The non-official members of the Authority for districts and the DEAC shall be entitled to such sitting fees,
travelling allowance and dearness allowance which shall be paid in accordance with the concerned rules of the respective
State Governments.

[No.Z-11013/98/2014-1A-11 (M)]

MANOJ KUMAR SINGH, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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21. F.4T. 1142(), ATéra 17 ai, 2015 ;
22. F.3. 1141 (1), Arfra 29 i, 2015 ;

23, F1.577. 1834(aN), AT¥r@ 6 F@TE, 2015 ;

24. FT.4T. 2571(=), ardia 31 @@, 2015,
25, F1.4T. 2572(«), ardra 14 fadaw, 2015,
26. FT1.21T. 141(H) 15 swa41, 2016,

27. F1.47. 648() ATdr@ 3 77+, 2016 ;

28. 1.4, 2269(¥) ariA 1 e, 2016 ;
29. .41, 2944(7), aT¥ia 14 fawaw, 2016;

30. #T.T. 3518(%), aTdi@ 23 794+, 2016 ;
31. F1.27. 3999(%), aTfia 9 Fawraw, 2016;
32. F1.4T. 4241(%), arérE 30 e, 2016; @i

33. FT.3T. 3611(), a1i@ 25 §@TE, 2018 |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 14th August, 2018

S.0. 3977(E).— Whereas, by notification of the Government of India in the erstwhile Ministry of Environment
and Forests vide number S.0.1533 (E), dated the 14th September, 2006 issued under sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government directed that on and from the date of its publication, the
required construction of new projects or activities or the expansion or modernisation of existing projects or activities
listed in the Schedule to the said notification entailing capacity addition with change in process or technology or product
mix shall be undertaken in any part of India only after prior environmental clearance from the Central Government or as
the case may be, by the State Level Environment Impact Assessment Authority, duly constituted by the Central
Government under sub-section (3) of section 3 of the said Act, in accordance with the procedure specified therein;

And whereas, the said Ministry has received requests, for delegation of more powers to State Environment
Impact Assessment Authority (SEIAA) and District Environment Impact Assessment Authority (DEIAA) with respect to
grant of Environment Clearances;

And whereas clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 provides that,
whenever the Central Government considers that prohibition or restrictions of any industry or carrying on any processes
or operation in any area should be imposed, it shall give notice of its intention to do so;

And whereas. a draft notification for making amendments in the Environment Impact Assessment Notification,
2006 in exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules,
1986 was published. vide number S.0.3933 (E) dated the 18th December 2017, inviting objections and suggestions from
all the persons likely to be affected thereby, within a period of sixty days from the date of publication of said notification
in the Gazette of India;

And whereas, copies of the said notification were made available to the public on 18th December 2017;

And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government;
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Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3
of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the Environment
Impact Assessment Notification, 2006 namely:-

In the said Notification. in the SCHEDULE, for item I(a), I(c), and the Schematic Presentation of Requirements
on Environmental Clearance of Minor Minerals including cluster situation in Appendix-XI and entries relating thereto,
the following item and entries shall be substituted, namely:

Project or Activity Category with threshold limit
A B Conditions if any
1 Mining, extraction of natural resources and power generation (for a specified production capacity)
(1) (2) 3) 4 (5)
La (i) Mining  of| 5 100 ha. of mining lease area | < 100 ha of mining lease arca in| General Conditions shall apply
minerals in respect of non-coal mine | respect of non-coal mine lease. exeept:
lease. (i) for project or activity of mining of
minor minerals of Category *B2” (up to 25
> 150 ha of mining lease area | < 150 ha of mining lease area in [ ha of mining lease area);
in respect of coal mine lease respect of coal mine lease.
(i) for project or activity of mining of
Asbestos  mining irrespective minor minerals of Category *B17 in case
of mining arca. of cluster of mining lease area; and
(iii) River bed mining projects on account
of inter-state boundary.
Note:
(1) Mineral prospecting is exempted;
(2)  The  prescribed  procedure  for
(ii)Slurry environmental clearance for mining of
pipelines  (coal. minor minerals including cluster situation
lignite and other is given in Appendix XI;
ores) passing | All projects.
through  national
parks /
sanctuaries / coral
reefs,
ecologically
sensitive areas.
1) (i) River Valley | (i) = 50 MW hydroclectric | () 2 25 MW and < 50 MW
prajects power generation; hydroelectric power generation: General Condition shall apply.
Note:-
(i) hrrigation {ii) = 50,000 ha. of culturable | (i) > 2000 ha. and < 30.000 ha. of [(i) Category *B7 river valley projects falling
projects command arca culturable command area, in mare than one state shall be appraised at
the central Government Level.
Irrigation Requirement  of | o .
systens EC (i) Change in irrigation technology having
: environmental  benefits (eg. From  tlood
irrigation to Drip drrigation ete.) by an
- - existing project. leading o increase in
(a) Minor | Exempted .\ .
. Cultwrable Conmmand  Area but - without
Irrigation . . .
system (< 2000 I!l}'l‘t;l\c in d‘.lrlll height and \utmxrmi-__‘um'v.
|-|u) will not require amendment/ revision of
EC.
(b) Medium | Required (8]
irrigation prepare EMP and
h_\"\;\‘lll (>2000] © be  dealt at
and < 10000 | State Tevel (B
calegory).
ha.) T

283
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(c) Major | Required o
irrigation prepare EIA/EMP
system and to be dealt at
(=10.000 o <| State Level (B,
50,000 ha.) category).

Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster
situation in Appendix-XI:

Authority [ Authority

Area of Lease Category | Requirement | Requirement | Requirement | Who can Who will
(Hectare) of of of of prepare apply for to . to )
Project EIA/ Public EC EIA/EMP | EC appraise/ | monitor
EMP/ DSR Hearing grant EC | EC )
compliance

EC Proposalof Sand Mining and other Minor Mineral Mining on the basis of individualmine lease

0— Sha B2’ Form —1M, No + es Project Project DEACY DEIAA
PER, DSR Praponent Proponent | DEIAA SEIAA
and SPCB
Approved CPCH
Mine Plan MoEFCC

>5haand <25 ha ‘B2 B ] No Yes Project Project SEAC/ Agency
PER. DSR Proponent Proponent | SETAA E\'Illill(ll\'d
and Y

MoEFCC

Approved
Mine Plan

and EMP
= 25ha and < 100ha ‘BT 8 ‘;_m' | Yes Yes Praject Project SEACT
PFR. I)éR Proponent Proponent | SEIAA
and
Approved

Mine Plan
and EIA and

LMD
> 100 ha i Form —I, Tes i ::::l:;: ot E“:I:Li " i!\fi((
PER. DSR poner raponent RIS
and
Approved

Mine Plan
and EIA and

LMD
EC Proposalof-Sand bbb e S e b e b e o
Cluster area Form —1M, 0 es State, State | Project DEACY DEIAA
of mine leases PER, DSR Agency., Proponent | DEIAA/ SEIAA
up to 5 ha and Group of SPCB
Approved Project creB
Mine Plan Proponents, MoEFCC
Project Agency
Proponent nominated
Cluster area ‘B2 S— No Yes State, State | Project DEACY by
of Mine leases PER I)R:R Agency. Proponent | DEIAAJ MoEFCC
> 5 ha and <25 ha dnd T Group of
with no individual ° . Project
I 5t Approved Pro
ease > D ha s DT roponents,
Mine Plan Proisck
and one :
EMP for Proponent
all leases in
the Cluster
Cluster area B2 Form —I No Yes State, State | Project SEACY
of Mine leases PER I)R.‘K Agency., Proponent | SEIAA
> 5 ha and < 25 ha and T Group of
with any individual A Project
lease > 5 ha e i Pro t
ease > 5 hs S roponents,
Mine Plan Project
and one :
EMP for Proponent

all leases in
pho (1 tor

284
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Cluster of B Form —I. Yes Yes State, State | Project SEAC/
mine leases of PFR, DSR Ageney. Proponent | SEIAA
area > 25 and Group of
hectares with Approved Project
individual Mine Plan Proponents,
lease size < 100ha and one Project

EIA/EMP Proponent

forall leases

in the Cluster
Cluster of any ‘A’ Form 1. Yes Yes State, State Project EAC/
size with any PFR. DSR Agency. Proponent | MoFFCC
of the and Group of
individual f\]\prn\ ed PI‘\‘jL‘L‘l
lease > 100ha Mine Plan Pmpnncm\.

and one Project

EIAJEMP for Proponent

all leases in
the Cluster

[F. No. 19-272013-1A11 (PLID)]
GYANESH BHARTI, It Sccy.

Note: The principal rules were published in the Gazette of India, Extraordinary. Part 11, Section 3, Sub-section (ii)
vide number S.0. 1533 (E), dated the 14" September, 2006 and subsequently amended vide the following numbers: -

A U e

______
DR LN =2

16.

29.

S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.

1949 (E) dated the 13" November, 2006
1737 (E) dated the 11" October, 2007:
3067 (k) dated the 1 December, 2009:
695 (E) dated the 4" April, 2011;

156 (E) dated the 25" January, 2012:

2896 (E) dated the 13" December, 2012:

674 () dated the 13" March, 2013:
2204 (E) dated the 19" July 2013;

2555 (E) dated the 21 August, 2013,
2559 (k) dated the 22™ August, 2013:
2731 (E) dated the 9 September, 2013:
562 (E) dated the 26" February, 2014
637 () dated the 28" February, 2014:
1399 (k) dated the 25" June, 2014;
2601 (E) dated the 7" October, 2014;
2600 (E) dated the 9 October, 2014

32532 (k) dated the 22™ December, 2014;

382 (E) dated the 3% February. 2015:
811 (E) dated the 23" March, 2015;
996 (E) dated the 10" April, 2015;
1142 (E) dated the 17" April, 2015;
1141 (E) dated the 29" April, 2015;
1834 (E) dated the 6" July, 2015:
2571 (k) dated the 317 August, 2015;

2572 (E) dated the 14" September, 2015:

141 (E) dated the 15" January, 2016:
648 (E) dated the 3rd March, 2016:

2269(E) dated the Ist July, 2016;
2944(E) dated the 14" September, 2016;
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30.  S.0. 3518 (E) dated 23" November 2016:

31, S.0. 3999 (E) dated the 9" December, 2016:
32, S.0. 4241(E) dated the 30" December. 2016: and
33, S.0.3611(E) dated the 25" July, 2018,

Uploaded by Die. of Printing at Government of India Press, Ring Road, Mavapuri, New Delhi-11..64
and Published by the Controller of Publications, Delhi-11..54.
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Annexure-IX 1 35

MAHARASHTRA POLLUTION CONTROL BOARD

Phone:24010437/24020781 mum Kalpataru Point,3™ & 4% floor,
24045589/24037124/24035273 sa &~ SonMatunga SchemeRoad No. 8,
Fax: 24024068 /24023516 Opp. Cine Planet Cinema,

Near Sion Circle, Sion (E)
Mumbai - 400 022.

Date: 2.4 } 03, 20 ),31

No. BO/JD(APC) /TB-3/B- | Q.L’ <

CIRCULAR

Sub: Policy for grant of Consents to Stone Quarries in the State of
Maharashtra.

Ref: 1) Revised Classification of Industrial Sectors published by Central
Pollution Control Board dated 07/03/2016.
2) Minutes of Consent Committee Meeting of the MPC Board dated
16/06/2016.
3) Minutes of Consent Appraisal Committee Meeting of the MPC Board
dated 10/10/2016.

The Central Pollution Control Board has issued modified directions u/s 18(1)(b)
of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention &
Control of Pollution) Act, 1981 on 07/03/2016 regarding harmonization of classifications
of industrial sectors under Red / Orange /Green / White categories. The stone quarrying
activity does not covered in this classification of the industries.

The Maharashtra Pollution Control Board has received various applications for
grant of Consent to stone quarrying activities. In order to ascertain the category of the
stone quarry activity and to cover this activity under the consent management of the
Board, this matter was discussed in the Consent Committee meeting of the Board held
on 16/06/2016 and Consent Appraisal Committee meeting of the Board held on
10/10/2016. In these meetings, the following decisions were taken for grant Consent to
Establish/Operate to the stone quarry activity:



Circular - Page No:2

I. Stone quarry having area 5 Hector and above are covered under the
Consent regime.

ll. ~ Stone quarry having area below 5 Hector will comes under the
purview of the District Collector/s in the State of Maharashtra, as per
their jurisdiction and they will implement the Guidelines for
Environmentally Sound Operations for Stone Quarries issued by the
Maharashtra Pollution Control Board.

lll. ~ The stone quarry activity is not allowed in the eco sensitive area
declared by the Government of India/Government of Maharashtra/and
any other Government competent authority.

The District Collector shall strictly implement & impose the said guidelines at the
time of granting permission to the stone quarrying activities below 5 Hectors. They shall
also ensure that the stone quarries having area 5 Hector and above shall obtain valid
consent to establish/operate from the Maharashtra Pollution Control Board within next
30 days from the date of issuance of this circular.

These Guidelines are come into force with an immediate effect from the date of
issuance of this circular and all the District Collectors in the State of Maharashtra are
hereby directed to implement the above guidelines. In addition, it is directed to all
concerns to implement the above Guidelines within 30 days from the date of issue of

this circular.
For & behalf of the
Maharashtra Pollution Control Board,
X' (Dr. P. Anb n, IAS)
Member Secretary
D.A.: Guidelines for Stone Quarry. ,,'\\\\\Qf

Copy submitted for information to:

- Hon'ble Additional Chief Secretary (Environment), Gowt. of Maharashtra, Mantralaya, Mumbai
And Hon’ble Chairman, M.P.C. Board, Mumbai.

P.T.O
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Circular - Page No:3

Copy for Information and implementation to:

- The All Divisional Commissioner, State of Maharashtra.

- The All District Collectors, State of Maharashtra.

- Directorate of Geology and Mining, GoM, Civil Line, Nagpur.
- The All District Mining Officer, State of Maharashtra.

D.A.: Guidelines for Stone Quarry.
Copy to:

- Principal Scientific Officer / Assistant Secretary (Technical)/Joint Director (Air Pollution
Control)/Joint Director (Water Pollution Control) /RO (HQ)/ RO (Cess), MP.C. Board,
Sion, Mumbai-400022.

Copy for information and necessary action to:

1. The all Regional Officers/ Sub Regional Officer, M.P.C. Board -They are directed to
serve the copy of the said circular along with Guidelines for Environmentally Sound
Operations for Stone Quarries to the concerned District Collectors in the State of
Maharashtra as per their jurisdiction.
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GUIDELINES
FOR

ENVIRONMENTALLY SOUND
OPERATIONS FOR STONE QUARRIES |

e
e
%WEE

MAHARAHTRA POLLUTION CONTROL BOARD
KALPTARU POINT, SION (E),
MUMBAI- 400 022

DECEMBER 2006
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10.

1.

12.

13.

mining does not exist) should be properly stabilized by planting
adequate number of tress of suitable Species in consultation with local
Forests Department S0 as to have soil binding vegetation

During quarrying Operations, the water should be Sprayed at least once
in a day over the roads at the quarry sites and nearby areas.

transfer points, vulcanizing of conveyer belt joints, under belt cleaning
devices, and installation of dust suppressions and/or dust extraction
system for conveyance shall be adopted.

The kachha road leading to the quarry shall have avenue plantation on
to arrest the dust pollution.

No blasting shall be permitted if g public road, railway line or any
human settlement is located within 500 meters from the quarrying site.

necessary. In granting such fresh permission, the Planning Authority/
District Collector/ Sub- Divisional Officer/ Tehsildar shall review the
performance of the quarry operator in implementing the approved
excavation and restoration Plans, air pollution control measures
undertaken and adherence of these guidelines while carrying out the
quarrying operations
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SPECIFIC GUIDELINES FOR SOURCEWISE POLLUTION
CONTROL MEASURES TO BE FOLLOWED FOR STONE
QUARRIES.

AIR POLLUTION
DRILLING :

1) Drilling machine shall be fitted with dust suppression, collection and
disposal arrangement.

2) Deep wetting of drilling zones shall be done by water sprinkling
before starting drilling.

3) During the drilling operations the efforts shall be made to reduce dust
generation by taking appropriate measures

BLASTING
1) Proper blasting whole geometry shall be designed.

2) Blast site shall be wetted before and after blasting operations are
completed,

3) Only optimum quantity of permissible explosives shall be used so that
the vibrations do not damage the structures/houses if the quarrying
operations are close to human habitation,

4) Blasting shall be conducted only during favorable weather conditions
and only during the day time and permissible hours.

5) The blasting operations shall be given publicity in the local area
through  Davandi and other available media so that local people
become aware of the blasting activities being undertaken in the area.

6) The vibrations should be monitored periodically in consultation with
the local Mining authorities.

7) The storage of the explosives and its transfer to and from the quarry
area shall be strictly in accordance with the conditions listed in the
permission granted by Explosives Department

Heavy Earth moving MachinemHEMM[:

1) The operator/ transporter shall carry out regular maintenance of the
machinery and vehicles.

2) The speed limit shall be adhered to.
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3) Operator's cabin of the HEMMs should preferably be air conditioned
at least air tight.

5) The trucks carrying the mined products shall be Covered with tarpaulin
so that there are no fugitive emissions during transportation.

6) The transportation should not through the busy roads in the
city!townsfvﬂlages if by pass roads are available

HAUL ROADS :

1) All the haul and service roads shall be mettled and wel| maintained.
2) Unmettled haul roads shall be free of ruts and pot holes.

3) Al haul roads and surface roads shall be regularly sprayed with
water.

4) Plantation alongside haul roads (avenue plantation) shall be carried
out done.

5) Mined material receiving pits are shall be located close to the quarry
to reduce the haul length of the dumper

OVERBURDEN -

1) Non-operative dumps shall be subjected to technical and biological
reclamation,

2) Plantation over and around over burden dumps shall be carried out to
ensure stability of slopes, prevention of dust by wind action and soi|
erosion during the run off.

3) Wetting of surface of O. B. dump shall be regularly practiced.

NOISE POLLUTION
—=TVLLUIION

BLASTING :

1) Blast holes shal| be judiciously charged.

2) No blasting shall be done when there is low cloud ceiling.



3) Millie second delayed detonation to be used.

4) All other guidelines of the Explosives department and Mining
Department regarding blasting operations shall be strictly adhered to.

DRILLING :

1) The workers shall be provided appropriate personal protective
equipment viz. ear mufflers/ ear plug or noise proof cabins

Heavy Earth moving Machinery (HEMM) :

1) The engine exhausts of HWMM to be fitted with mufflers and cabins
shall be noise proof.

2) HEMM shall be properly maintained.
3) Operators shall be provided with ear mufflers / ear plugs.

4) Imposition of speed restriction of HEMM near residential area shall be
enforced.

5) The haulage path of the HEMM shall be re-routed so that it is away
from the residential area.

WATER POLLUTION
SURFACE:

1) Garland drain around quarry excavations shall be constructed.

2) OBD tops shall be dressed in to a shallow saucer shape

3) Contour drains along slope of OBD dumps shall be constructed.

4) OBD run offs shall be desilted through settling tanks before discharge
in to natural streams, lakes or any other water body.

WORKSHOP:

1) Effluent coming out of workshop shall be treated in a plant containing
and Oil/ grease trap (if required) and sedimentation tank. The
treated water shall be stored and reused in the workshop itself as far
as possible. The treated waste water shall not find its way to the
streams, lakes or any other water bodies

WORK ENVIRONMENT:

Statutory Regulations and guidelines of the Director General of Mines
Safety and Department of Explosives shall be strictly followed.
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Tel.: 24010437/24020781/24014701  Siie 343%,

Fax : 24024068 / 24044531
Website : www.mpcb.gov.in
E-mail : jdair@mpcb.gov.in

No.MPCB/JD(APC)/Stone Qu

Sub : Siting Criteria for Stone Quarries

Ref :

The Maharashtra Pollution Contr
24/03/2017 for grant of Consents to Ston

M. Haridasan & Ors. have filed an Ori
the State of Kerala & Ors., before the
safeguards in operation of stone quarries
the said matter, the Hon’ble NGT vide o
distance of 50 meters for stone quarry,
highly inadequate and can have delet

Towarss 2 palh of g qiainabie davaioprian

CIRCULAR

Maharashtra.

arrying/B- RDO&OBF'K-OOOE;

Annexure-X

~ MAHARASHTRA POLLUTION CONTROL BOARD

Kalpataru Point, 2nd - 4th Floor,
Opp. PVR Cinema,

Near Sion Circle, Sion (E),
Mumbai - 400 022.

in the State of

1. MPCB's Circular bearing No.BO/JD(APC)/TB-3/B-1 245,

Dated 24/03/2017

2. Order dtd.28/02/2020 passed by Hon'ble NGT In Original

Application No.304/2019.

3. CPCB's letter No.CPCB/PCI-II/NGT-0A 304 of 2019/2020

Dated 12/05/2020

environment and public health and accordingly,
Control Board to examine and lay down m

appropriately longer distance within one month an
Board.

Accordingly, the CPCB has exa
“Distance Criteria for permitting Ston
letter dtd.12/05/2020 for consideration

Board in consent mechanism.

The Hon'ble NGT vide order dated
report dtd.09/07/2020 submitted by the
compliance of the Hon’ble NGT order date
Maharashtra Pollution Control Board has a

quarries in the State of Maharashtra -

ol Board has issued Circular dated
e Quarries in the State of Maharashtra.

ginal Application No.304/2019 against
Hon’ble National Green Tribunal for
close to residence and public roads. In
rder dated 28/02/2020 observed that a
particularly, when blasts are involved, is
erious effect

on noise and air pollution,

directed the Central Pollution
ore stringent conditions and
d convey the same to the State

mined the matter and prepared a report on
e Quarrying” which is communicated vide
and adoption by the State Pollution Control

21/07/2020 has taken on record the
Central Pollution Control Board. In
d 21/07/2020 in O.A. No 304/2019, the
dopted following siting criteria for stone

Mining Type Minimum Distance Locations
A When Blasting | 100 m Residential/Public buildings,
is not involved inhabited sites, Protected
B When Blasting | 200 m** monuments, Heritage sites,
is involved National / State Highway,
District Rogds, Public Roads,
Railway Lines/Area,

Page 1 of 4
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States.

Ropeway or Ropeway trestle
or station, Bridges, Dams,
Reservoirs, River, Canals or
Lakes or Tanks, or any other
locations to be considered by

**Note : The Regulations for danger zone (500 m) prescribed by the Directorate
General of Mines Safety also have to be followed scrupulously and necessary
measures should be taken to minimize the impact on environment.

In addition to the above conditions, the stone quarries shall follow the Source
wise pollution control measures as under -

A. AIRPOLLUTION

i. DRILLING:

a.

b.

C.

Drilling machine shall be fitted with dust suppression, collection and
disposal arrangement.

Deep wetting of drilling zones shall be done by water sprinkling
before starting drilling.

During the drilling operations the efforts shall be made to reduce dust
generation by taking appropriate measures.

ii. BLASTING

a.
b.

C.

Proper blasting hole geometry shall be designed.

Blast site shall be wetted before and after blasting operations are
completed.

Only optimum quantity of permissible explosives shall be used so that
the vibrations do not damage the structures/houses if the quarrying
operations are close to human habitation.

Blasting shall be conducted only during favorable weather conditions
and only during the daytime and permissible hours.

The blasting operations shall be given publicity in the local area
through Davandi and other available media so that local people
become aware of the blasting activities being undertaken in the area.
The vibrations should be monitored periodically in consultation with
the local Mining authorities.

The storage of the explosives and its transfer to and from the quarry
area shall be strictly in accordance with the conditions listed in the
permission granted by & Mining authority and Explosives Department

ili. Heavy Earth moving Machinery (HEMM):
a.

The operator/ transporter shall carry out regular maintenance of the
machinery and vehicles.

The speed limit shall be adhered to.

Operator’s cabin of the HEMMs sh¢uld preferably be air conditioned

Page 2 of 4
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at least airtight.

d. The smoke emission should conform to the standards notified in
Motor Vehicle Act.

e. The trucks carrying the mined products shall be covered with
tarpaulin so that there are no fugitive emissions during transportation.

f. The transportation should not through the busy roads in the
City/towns/ villages if bypass roads are available

iv. HAUL ROADS :
“a. Allthe haul and service roads shall be metalled and well maintained.

b. Un- metalled haul roads shall be free of dust and potholes.

c. All haul roads and surface roads shall be regularly sprayed with water
to control dust emission.

d. Plantation alongside haul roads (avenue plantation) shall be carried
out done.

e. Mined material receiving pits are shall be located close to the quarry
to reduce the haul length of the dumper

v. OVERBURDEN:
a. Non-operative dumps shall be subjected to technical and biological

reclamation.

b. Plantation over and around over burden dumps shall b
to ensure stability of siopes, prevention of dust by win
soil erosion during the runoff.

c. Wetting of surface of O. B. dump shall be regularly practiced.

carried out

e
d action and

B. WATER POLLUTION

a. Effluent coming out of workshop shall be treated in a plant containing
and Oil/ grease trap (if required) and sedimentation tank. The treated
water shall be stored and reused in the workshop itself as far as
possible. The treated wastewater shall not find its way to the streams,
lakes or any other water bodies.

b. Mine water shall be treated in sedimentation tank before discharging.

C. NOISE POLLUTION

Stone quarrying mine shall comply with the provisions of the Noise
pollution (Regulation and Control) Rule 2000 and as amended thereof
to control Noise Pollution.

D. MISCELLANEOUS:

1. The project proponent shall strictly comply National Ambient Air Quality
Standards,2009.

2. The project proponent shall provide adequate water treatment and
disposal facility for generated effluent from their activity. They shall

Page 3 of 4
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comply with the provisions of the Water (Prevention and Control of
Pollution) Act, 1974.

3. The project proponent shall provide adequate Air pollution control
arrangement at the source. They shall comply with the provisions under
the Air (Prevention and Control of Pollution) Act, 1981.

4. The remediation and restoration measure shall be taken by the project
proponent in case of any environmental pollution in the surrounding area
due to emission/effluent in excess of the standards being emitted
/discharged into the environment and violation of consent conditions
and thereby causing environmental pollution.

5. Statutory Regulations and guidelines of the Director General of Mines
Safety and Department of Explosives shall be strictly followed.

6. The project proponent shall comply Maharashtra Minor Mineral
Extraction (Development and Regulation) Rules 2013 and as amended
thereof.

The other conditions stipulated in Circular dated 24/03/2017 are remain

unchanged.

Encl: as above.

The above distance criteria will be in force with immediate effect.

Copy submitted for information to:

1
2

i

NGO

Hon’ble Chairman, MPCB, Mumbai.

Hon'ble Principal Secretary, Environment Department, Govt. of
Maharashtra, Mantralaya, Mumbai-32.

Hon'ble Principal Secretary(Industry), Govt. of Maharashtra, Mantralaya,
Mumbai-32.

Member Secretary, Central Pollution Control Board, Parivesh Bhawan, East
Arjun Nagar,Delhi-110 032.

All Divisional Commissioners, Govt. of Maharashtra.

All District Collectors, Maharashtra State.

Director, Geology and Mining, Civil Lines, Nagpur.

Director(Ore Dressing) & Controller General, Indian Bureau of Minies, 2nd
Floor, Indira Bhawan, Civil Lines, Nagpur-440 001.

Copy to:

1

PSO/JD(WPC)/JD(APC)/AS(T)/RO(HQ)/LO(P&L Divn.l & Il), MPCB,
Mumbai — for information.

2. All Regional Officers/All Sub-Regional Officers, MPCB — for information and

3.

necessary action. They are directed to circulate the said circular to all
Divisional Commissioners and District Collectors as per your jurisdiction.
ASO/EIC-for uploading on MPCB website.
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ol
’:’m} CENTRAL POLLUTION CONTROL BOARD
B e, 2 T ey, U AT S
ey MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF IHDIA
E-Mail
No. CPCB/IPC-TI/NGT-OA 304 of 2019/2020/ May 12, 2020
To,
The Member Secretary,
State Pollution Control Boards / Pollution Control Committees,
(As per list enclosed)

Sub.: In reference to Hon’ble NGT OA No. 304/2019 order dated-28.02.2020-reg.
Sir/Ma’am,

Hon'ble NGT in its order dated-09.10.2019 in OA No. 304 /2019 observed that the Kerala
SPCB has permitted stone quarrying beyond 50 m from residence and public roads, and
directed the SPCB to revisit the existing criterion based on an appropriate study. Further, in
its order dated-28.02.2020 the NGT noted that “a report has been filed by the Kerala State PCB
on 17,12.2019 reitreating the distance criteria of 50 mus. and mentioning that no study is
available with the CPCB”, and the NGT expressed that “We are of the view, as earlier
observed that the distance of 50 mtrs. for stone quarry, particularly when blasts are involved,
is highly inadequate and can have deleterious effect on noise and air pollution, environment
and public health.”, and directed CPCB to examine and lay down more stringent conditions
and appropriately longer distance within one month and convey the same to the State Boards.

Accordingly, in compliance of Hon'ble NGT Order dt.-28.02.2020 in OA No. 304/2019,
CPCB has examined the matter and prepared a report on Distance Criteria for Permitting
Stone Quarrying, which is enclosed for consideration and adoption by SPCB in consent
mechanism.

Yours faithfully,

mga;\sw

(Nazimuddin)
Additional Director &
Divisional Head - IPC - II

Encl.: As above

‘yfgw W' qE e T, fReet-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
AWM/ Tel : 43102030, 22305792, JAEEE/Website : www.cpcb.nic.in
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DISTANCE CRITERIA FOR PERMITTING STONE QUARRYING

1.0 Preamble:

Hon’ble National Green Tribunal vide order dated-28.02.2020 in the matter of M. Haridasan
& Ors. Vs. State of Kerala in OA No. 304/2019 observed that a distance of 50 metres for
stone quarry, particularly when blasts are involved, is highly inadequate and can have
deleterious effect on noise and air pollution, environment and public health and
accordingly, directed Central Pollution Control Board (CPCB) to examine and lay down more
stringent conditions and appropriately longer distance.

2.0 Stone Quarrying:

Stone is classified as minor minerals under Section 3(e) of the Mines and Minerals
(Development and Regulations) Act, 1957. As per provisions of MMDR Act, the
administrative and legal control over minor minerals vests with State Governments and
empowered to make rules to govern minor minerals.

Stone Quarrying / Mining is an activity where extraction of stone is done from hillocks or
mountain or ground surface having geological mineral deposits. The stone extracted from
stone quarry are used either as construction materials or in stone crushers to produce
rori/bajri and dust.

Systematic Mining (formation of benches) is done by blasting and drilling, to loosen up the
rock materials followed by fragmentation of large size into smaller size. The reduced size
material is then loaded and transferred to stone crushers for further processing in order to
obtain necessary sizes required for final use. The blasting and drilling during mining
operation have environmental impacts and requires mitigation measures to minimise the
impacts on environment and nearby habitations.

3.0 Minor Mineral Concession Rules

As per sub-section (1) of section 15 of the Mines and Minerals (Development and
Regulation) Act, 1957 (Central Act 67 of 1957), State Government has to make Rules for
regulating the grant of quarry lease, mining lease/permit, mineral concessions and purposes
connected in respect of minor minerals.

Accordingly, State Gavernments have framed rules and defined the criteria of minimum
distance of minor mineral mining from different locations based on the type of mining used.
(Annexure ).
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Minimum distance prescribed by various states is vary with respect to mining operation of
minor mineral involved. In general, minimum distance prescribed by states such as
Rajasthan, Madhya Pradesh, Punjab, Tamil Nadu, Orissa, Bihar, Uttar Pradesh, Himachal
Pradesh, West Bengal, Sikkim, Meghalaya and Manipur are:

* In the range of 45 - 200 m from any reservoir, canal, public works such as public
roads and buildings

® Inthe range of 45 - 100 m from any railway line / area

e In the range of 60 - 100 m from National Highway, State Highway and other roads
and 10 m from village roads :

Various states have further prescribed minimum distance based on the use of blasting in
mining operation of minor mineral, as follow:

Kerala:

When blasting is involved, no mining within a range of 50 — 100 m from the boundary line of
any railway line, bridges, reservoirs, tanks, residential buildings, Government protected
monuments, canals, rivers, public roads having vehicular traffic, any other public works or
the boundary walls of places of worship whereas, when no blasting is involved, range of 50-
75 m is prescribed as minimum distance.

Karnataka, Maharashtra, Goa, Gujarat:

When blasting is involved, no mining within a distance of 200 m from the boundary line of
any railway line reservoir, tank bund, canal, or other public works and public structures or
any public road or building whereas, when no blasting is involved, minimum distance of 50
m is defined.

Jammu & Kashmir:

When blasting is involved, no mining within a distance of 500 m from the outer periphery of
the defined limits of a National Highway, Railway line, State Highway, Major District Roads
(MDR) and Other District Road (ODRs) whereas, when no blasting is involved, minimum
distance of 150 m is defined.

Assam:
When blasting is involved, no mining within a distance of 250 m from the outer periphery of

the defined limits of any village habitation, National Highway, State Highway and other
roads whereas, when no blasting is involved, minimum distance of 50 m is defined.

Note: Distance criteria defined by various states, has been defined from the outer edge of the cutting or outer
edge of the bank, as the case may be and in the case of a building horizontally from the plinth thereof.




4.0 Criteria of Danger Zone: Directorate General of Mines Safety

As per Directorate General of Mines Safety circular no. - DGMS (SOMA)/ (Tech) Cir No. 2 of
2003 Dt. 31/01/2003 (Annexure ll), on subject of Dangers due to blasting projectiles, all
places within the radius of 500 m from the place of firing to be treated as danger zone and
accordingly, all person in danger zone to take protection in substantially built shelter at the
time of blasting.

Further, mine manager to control the throw and to prevent ejection of flying fragments
within a safe distance with the use of refined blasting practices as well as developed
explosives and accessories such as controlled blasting Technique with milli-second delay
detonators / electric shock tubes/ cord relays or use of sequential blasting machines or by
adequately muffling of holes etc.

5.0 Criteria of no blasting distance around blast sites: Indiana Department of Natural
Resource, USA

(Source: Citizen Guide to Coal Mine Blastingin Indiana)

Indiana Department of Natural Resource, USA has stated that the blasting not to be
conducted within 300 feet (~ 91 m) of an occupied dwelling or school, church or hospital,
public building, community or institutional building.

6.0 Conclusion:

In view of available information, following minimum distance criteria may be considered for
permitting stone quarrying by SPCBs:

Mining Type Minimum Locations
Distance
Residential/Public  buildings, Inhabited sites,
A. | When Blasting | 100 m Protected monuments, Heritage sites, National /
is not involved State Highway, District roads, Public roads, Railway |

line/area, Ropeway or Ropeway trestle or station,

Bridges, Dams, Reservoirs, River, Canals, oF Lakes or
Tanks, or any other locations to be considered by

B. | When Blasting | 200 m **
States.

is involved

**Note: The regulations for danger zone (500 m) prescribed by Directorate General of Mines
Safety also have to be complied compulsorily and necessary measures should be taken to
minimise the impact on environment. :

However, if any states is already having stringent criteria than the above for minor mineral
mining (i.e. more prescribed distances than the above), the same shall be applicable.

&k ok ok ok
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Annexure |
State Type of Distance | Location Remarks
Mining
Kerala Quarry 100 m Minimum distance from boundary of quarry operation Quarry distance as
area to residential buildings, places of worship, public per SPCB circular
buildings, public road, river or lake, railway line and no.
bridges. PCB/TAC/WP/236/
2006 dated13-6-
2007.
Laterite 50m Minimum distance to residences and other Laterite Quarry
Quarry establishments (m) distance as per
SPCB circular no.
PCB/T4/115/97
dated 20-7-2011
Quarrying 100 m Minimumn distance from any railway line, bridges, Kerala Minor
where reservoirs, tanks, residential buildings, Government Mineral Concession
explosives protected monuments, canals, Rules 1967
are used rivers, public roads having vehicular traffic, any other
public works or the
boundary walls of places of worship
50m Minimum distance from any burial grounds or burning
ghats or forest lands
Quarrying 75m Minimum distance from any railway line and any bridge
where on National Highway
explosives 50m Minimum distance from any reservoir, tanks, canals,
are not used rivers, bridges, public roads, other public works,
residential buildings, the boundary walls of places of
worship, burial grounds, burning ghats or any
Government
protected monuments or forest lands
Karnataka Blasting is 200 m Minimum distance from the boundary line of any railway | Karnataka Minor
involved line reservoir, tank bund, canal, or other public works and | Mineral Concession
No blasting 50m public structures or any public road or building. Rules 1994
is involved
Maharashtra | Blasting is 200 m Minimum distance from the boundary of any railway line, | Maharashtra Minar
involved any reservair, canal, road, river, nallah, irrigation works or | Mineral
Nobiasine o public works or building. Extraction
e (Development and
isinvolved Regulation) Rules
2013
Goa and Blasting is 200 m Minimum distance from the boundary of any railway line, | The Goa, Daman
Daman & Diu | involved any reservoir, canal, road or public works or buildings and Diu Minor
No blasting 50 m Mineral Concession
is involved Rules 1985
Gujarat Blasting is 200 m Minimum distance from any road, notified reservoirs, Gujarat Minor
involved canal, national highway, state highway, boundary of any Mineral Concession
railway line, public works, cities, towns, villages and other | Rules 2017
approved continuous habitations.
No blasting 50m Minimum distance from any road (excluding a village road
is involved or other district road), notified reservoirs, canal, national

highway, state highway, boundary of any railway line,
public works, cities, towns, villages and other approved
continuous habitations.
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Rajasthan Minor 45 m Minimum distance from any railway line, under or Rajasthan Minor
Mineral beneath any rbpeway or ropeway trestle or station or Mineral Concession
Mining from any public roads (excluding mines approach road or | Rules 2017
village roads), reservoir, canal or other public place or
buildings, pillars of railway and road bridge or inhabited
site.
Madhya Minor 50m Minimum distance from any railway line or from any Madhya Pradesh
Pradesh Mineral reservoir, canal or other public works such as public roads | Minor Mineral
) Mining and buildings or inhabited site Rules 1996
Punjab Minor 75 m Minimum distance from any railway line or bridges Punjab Minor
Mineral 60 m Minimum distance from national highway Mineral Concession
Mining 50m Minimum distance from any reserveir tank canal roads or | Rules 1964
other public works or buildings or inhabited sites
Tamil Nadu Minor 50m Minimum distance from any railway line or under or Tamil Nadu Minor
Mineral beneath any ropeway or any ropeway trestle or station or | Mineral Concession
Mining from any reservoir, canal or other public works such as Rules 1959
public roads and buildings
Orissa Minor 100 m Minimum distance from any railway line, National Orissa Minor
Mineral Highway, late Highway or any reservoir Minerals
HiRE 50m Minimum distance from any tank, canal, road (other than ;:g;:essmn s
a National or State Highway or other public works of
buildings or inhabited sites), public roads, public buildings,
temples, reservoirs, dams, burial ground, railway track
monuments, heritage sites, etc.
Chhattisgarh Minor 300 m Minimum distance from sensitive area like radio station, Chhattisgarh Minor
Mineral doordarshan kendra, defence establishment etc. of the Mineral Rules 1996
Mining Central and State Government
100 m Minimum distance from abadi, school, hospital and other
public places, buildings and habited sites
75m Minimum distance from any railway line, bridge or
highway
50m Minimum distance from tank, river banks, reservoir, canal
10m Minimum distance from grameen kachcha road
Bihar Minor 50m Minimum distance from any railway line or from any Bihar Minor
Mineral reservoir, public road, canal or other public work or Mineral Concession
Mining buildings or inhabited site Rules 1972
10m Minimum distance from any village roads
Uttar Pradesh | Minor 50 m Minimum distance from any railway line or from any Uttar Pradesh
Mineral reservoir, canal or other public works, such as public Minor Minerals
Mining roads and buildings or (Concession) Rules
inhabited site 1963
10m Minimum distance from any village roads
Himachal Minor 75m Minimum distance from any railway line or bridges Himachal Pradesh
Readesh M!nfaral 60 m Minimum distance from National Highway B M‘lnerals
Mining (Concession)
50m Minimum distance from any reservoir, tank, canal, roads | Revised
or other public works or buildings or inhabited sites Rules 1971
50 m Minimum distance for all type of mining from any river

banks (except in cases of ordinary sand)
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Jammu & Mining 500 m Minimum distance from outer periphery of the defined Jammu & Kashmir
Kashmir where limits of a National Highway, Railway line, State Highway, | Minor Mineral
excavation Major District Roads (MDR) and Other District Road Concession Rules,
require use (ODRs) 1962
of explosives
Mining 150 m Minimum distance from outer periphery of the defined
where limlts of a National Highway, Railway line, State Highway,
excavation Major District Roads (MDR) and Other District Road
does not (ODRs)
require use
of explosives
Minor 100 m Minimum distance from any other public roads
Mineral 50m Minimum distance from upstream as well as downstream
Mining of water waorks, head works or hydraulic works as defined
under the J&K Water Resources (Regulation and
Management) Act, 2010.
25m Minimum distance from any ‘embankment’ or flood
embankment’ as defined under the J&K Water Resources
(Regulation and Management) Act, 2010.
Waest Bengal Minor 5000 m Minimum distance from a barrage axis or dam or a river West Bengal Minor
Mineral 200 m Minimum distance from any hydraulic structure, Minerals Rules
Mining reservoir, bridge, canal, road and other public works or 2002
buildings
200 m Minimum distance from both sides of any river bridge or
culvert over any waterway or from any embankment and
structural works of the Irrigation and Waterways
Department
100 m Minimum distance from any Railway land
Sikkim Minor 60 m Minimum distance from bridges oh highways Sikkim Minor
M!n_eral 50m Minimum distance from any railway line or any reservoirs, Mirisral Congession
Mining . AN Rules 2016
canals or other public works, or buildings
Assam Mining 250 m Minimum distance from the outer periphery of the Assam Minor
where defined limits of any village habitation, National Highway, | Mineral Concession
excavation State Highway and other roads Rules 2013
require use
of explosives
Mining 50m Minimum distance from outer periphery of the defined
where limits of any village habitation, National Highway, State
excavation Highway and other roads
does not
require use
of explosives
Minor 500 m Minimum distance from major structures like R.C.C.
Mineral bridges, Guide bund etc.
Mining 75 m Minimum distance from any railway line or bridges
Meghalaya Minor 50m Minimum distance from any railway line or under or Meghalaya Minor
Mineral | beneath any rope way or any ropeway trestle or station, Mineral Concession
Mining or from any reservoir, canal or other public works such Rules 2016
as public roads and buildings or inhabited site
10 m Minimum distance from any village roads
Manipur Minor 50m Minimum distance from any reservoir, canal or other Manipur Minor
Mineral public works, or buildings. Mineral Concession

Mining

Rules 2012
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Annexure Il

No.DGHIS (SOMA)/(Tech)Cir.No.2 of 2003 Dhanbad, Dated the 31" January 2003.
To All Owners, Agents & Managers of mines.
Subject: Dangers due to blasiing projectiies.

Accidents due lo projectiies ejecting from blasting had been a major source of accident in
both below ground and cpencast workings, Under the existing provisions of Coal Mines
Raguiations, 1957 and the Metalliferous Mines Regulatians, 1961, before a shot & charged,
stemmied or fieed the shotfireriblaster is required, amongsl cther things to ensure that aif
persons within a radius of 300m from the place of firing {referred lo hereinafter as danger
Zone) have taken proper sheller, apart from giving sufficlent warning by efficient signais or
ather means agproved by the manager over the enlire Zone. There had been, however, a
number of instances where fying fragments due 1o blasting had ejected nol osly within but
slso beyond the danger Zone, resuiting Inlo serious and even fatal accidents.

This Direclorate fom fime to time had drawn the atiention of all concerned aboul the
dangess Trom fiying projectiles through issue of DGMS Cireulars Viz. Circular Tech. 161977
and 81882 Recently, however, ancther fafsl accident ocnurred due to same reason,

Enquiry inlo the accident revealed that in an open cast coal mine, overburden had bieen kepl
dumped against the free face of OB bench. 12 No. first row of holes were left uncharged
because of spontanepus heating i the seam below. 17 holes of 150mm 8.5m Depth driled
in 7in x 5m Pattern (spacing & burden) chazged with 75 kg/hole and 42 holes of 6.5m depth
250mim dia drilled in 6m x Bm pattern charged with 130 kg/hole were blasted, The projectiles
ejected due to blasting travelled for a distance of about 412m in the reverse direction away
from the free face and hit @ mechanical supervisor The enquiry further revealed that the

deceasad had laken proper shelter in 2 biagting shelter but hed come oul of the shelter

immediately on hearing to the sound of blast and was subsequently hit by the projectiies.

Over years there had been refinement of blasting practices as well a3 development in
explosives and accossones, wWhereby It is possible to control the throw and prevent ejection
of flying fragments within a sale distance, with relabve ease. There is, therefore. no reason
why such type of accigent should continue (o oceur.

The matter is brought 1o youF allention so el following coreclive measures are laken in
case similar condillons exists in any mine under your control

(1) in e interest of galely lo treat all the places within a radius of 500m of the place of firing
as the danger zons, all parsons whe are required 1o remain within the danger 1o6e 1 the
time of blasting should take protechon in substantially bulil shelter,

{2) Fornulate a eode of praclice for contralled blasting Techaique wih mili-second delay
detonators/ electnic shock tubes! cord relays or use of sequential blasting machings of by
adequately muffiing of holes including precautions to be taken during Blasting opevation unid
all clear signal given by blaster.

{ Dashrath Singhi |
Director-General of Mines Safely,




Item No. 09 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 304 /2019

(With report dated 09.07.2020)

M. Haridasan & Ors. Applicant(s)
Versus

State of Kerala Respondent(s)

Date of hearing: 21.07.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Respondent(s): Ms. Soni Singh, Advocate for CPCB
Mr. Jogy Scaria, Advocate for KSPCB

ORDER

1. The Issue for consideration is the safeguards in operation of stone
quarries close to residences and public roads. At present, the Kerala
State PCB has permitted the stone quarry beyond 50 mtrs. from

residences and public roads.

2. The Tribunal considered the matter on 28.02.2020. Finding the
distance to be inadequate, CPCB was required to consider the matter and
report. It was observed:

“9.  Accordingly, a report has been filed by the Kerala State PCB

on 17.12.2019 retreating the distance criteria of 50 mirs. and
mentioning that no study is available with the CPCB.

155



3. We are of the view, as earlier observed that the distance of
50 mtrs. for stone quarry, particularly when blasts are
involved, is highly inadequate and can have deleterious
effect on noise and air pollution, environment and
public health.

4. In view of above, we direct the CPCB to examine and lay
down more stringent conditions and appropriately
longer distance within one month and convey the same
to the State Boards. The State Board may take further
action accordingly. Compliance reports be filed before the next
date by email at judicial-ngt@gov.in.” '

Accordingly, the CPCB has filed its report on 09.07.2020

concluding as follows:

“6.0 Conclusion:

In view of available information, following minimum distance criteria
may be considered for permitting stone quarrying by SPCBs:

Mining Type Minimum | Locations
Distance
When 100 m . ; ; o ; ;
Residential/ Public buildings, Inhabitedsites,
Blasting is locations to be considered bf; States.

not involved

When
\Blasting is
involved

200 m **

**Note: The regulations for danger zone (500 m)
prescribed by Directorate General of Mines Safety also
have to be complied compulsorily and necessary measures
should be taken to minimise the impact on environment.

However, if any states is already having stringent criteria than the
above for minor mineral mining (i.e. more prescribed distances than
the above), the same shall be applicable.”

In view of the above, the said criteria be followed throughout India.

The CPCB may monitor compliance.

A copy of this order be sent to the CPCB and all the State

PCBs/PCCs by email for compliance.
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The application is disposed of.

Adarsh Kumar Goel, CP

S. P. Wangdi, JM

Dr. Nagin Nanda, EM

July 21, 2020
Original Application No. 304/2019
AK
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Phone:24010437/24020781
24045589/24037124/24035273
Fax: 24024068 /24023516

Kalpatary Point, 3% & 4% floor,
Sion,Matunga SchemeRoad No. 8,
Opp. Cine Planet Cinema,

Near Sion Circle, Sion (E)

Mumbai - 400 022.

No. BOUDIAPC) MB31B- | 5 7, Dete: o4y } a'._z,-g_ 2.0]3

CIRCULAR

Sub: Policy for grant of Consents to Stone Quarries in the State of
Maharashtra.

Ref: 1) Revised Classification of Industrial Sectors published by Central
Pollution Control Board dated 07/03/2016.
2) Minutes of Consent Committee Meeting of the MPC Board dated
16/06/20186. '
3) Minutes of Consent Appraisal Committee Meeting of the MPC Board
dated 10/10/2016.

The Central Pollution Control Board has issued modified directions ufs 18(1)(b)
of the Water (Prevention & Contral of Pollution) Act, 1974 and the Air (Prevention &
Control of Pollution) Act, 1981 on 07/03/2016 regarding harmonization of classifications
of industrial sectors under Red / Orange /Green / White categories. The stone quarrying
activity does not covered in this classification of the industries.

The Maharashtra Pollution Control Board has received various applications for
grant of Consent to stone quarrying activities. In order to ascertain the category of the
stone quarry activity and to cover this activity under the consent management of the
Board, this matter was discussed in the Consent Committee meeting of the Board held
on 16/06/2016 and Consent Appraisal Committee meeting of the Board held on
10/10/2016. In these meetings, the following decisions were taken for grant Consent fo
Establish/Operate to the stone quarry activity:

Page1of 3
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Circular - Page No:2
I.  Stone quarmry having area 5 Hector and above are covered under the
Consent regime.

Il. Stone quarry having area below 5 Hector will comes under the
purview of the District Collector/s in the State of Maharashtra, as per
their jurisdiction and they will implement the Guidelines for
Environmentally Sound Operations for Stone Quqr‘riés issued by the
Maharashtra Pollution Control Board.

lll. The stone quarry activity is not allowed in the eco sensitive area
declared by the Government of India/Government of Maharashtra/and
any other Government competent authority.

The District Collector shall strictly implement & impose the said guidelines at the
time of granting permission to the stone quarrying activities below 5 Hectors. They shall
also ensure that the stone quarries having area 5 Hector and above shall obtain valid
consent to establish/operate from the Maharashtra Pollution Control Board within next
30 days from the date of issuance of this circular,

These Guidelines are come into force with an immediate effect from the date of
issuance of this circular and all the District Collectors in the State of Maharashtra are
hereby directed to implement the above guidelines. In addition, it is directed to all
concerns to implement the above Guidelines within 30 days from the date of issue of

this circular.
For & behalf of the
Maharashtra Pollution Control Board,
i’ﬁzv (Dr. P. nbaM}
Member Secretary
D.A.: Guidelines for Stone Quarry. a\\\\g—

Copy submitted for information to:

- Hon'ble Additional Chief Secretary (Environment), Govt. of Maharashtra, Mantralaya, Mumbai
And Hon'ble Chairman, M.P.C. Board, Mumbai.

P.T.O
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Circular - Page No:3
Copy for Information and implementation to:

- The All Divisional Commissioner, State of Maharashitra.

- The All District Collectors, State of Maharashira.

- Directorate of Geology and Mining, GoM, Civil Line, Nagpur.
- The All District Mining Officer, State of Maharashtra.

D.A.: Guidelines for Stone Quarry,

Copy to:
- Principal Scientific Officer / Assistant Secretary (Technical)/Joint Director (Air Pollution
Control)/Joint Director (Water Pollution Control) /RO (HQY RO {Cess), M.P.C. Board,
Sion, Mumbai-400022.

Copy for information and necessary action to:

1. The all Regional Officers/ Sub Regional Officer, M.P.C. Board ~They are directed to
serve the copy of the said circular along with Guidelines for Environmentally Sound
Operations for Stone Quaries to the concemed District Collectors in the State of
Maharashtra as per their jurisdiction,

KXXXX
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